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* mation about the person or persons who are
involved in this. If the Government will care to go
into this question I would welcome it. In any case I
shall be obliged if within a short period the Gov-
ernment come out with some information that they
are taking action in this and will set up an enquiry
into this matter at an early date.

MR. DEPUTY CHAIRMAN: The House Is
adjourned till 2-15 pP.M.

The House then adjourned for lunch at
forty-eight minutes past one of the
clock.

The House reassembled after lunch at
quarter past two of the clock, MR. DEPUTY
CHAIRMAN in the Chair. *

DISCUSSION ON THE WORKING OF
THE MINISTRY OF EDUCATION, SO-
CIAL WELFARE AND CULTURE.
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g a # faagw  FEdr
fF oz wfemw & st A@m
SEET @ sAa F, 4g Tadrn
Iz =% ET T WA A,

| e, W owet R
59 e & ey ¥ wme
w1 ogEy fewr &7 &% gw g,
¥ WE g § wr e @y
fom®r oer mer AP w1 e
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sredtee Efam e w57 @ W
T ATT F IAE0 wrAEfa T WA
9T S A%Z °9 WM 4 £ AR
q % afer swwr =™ W97 "WIE
A e, e s e frn s
g oAz gAY WM A AT F A
&, 39 famfeni «r fr @
gegr @ TE & qN,  TEET O
qT qug T (Time bell rings)

T A WY A9 am T
Feafan & Ay samm A AT
ama qR amA ¥ fam S oawE
faar 3a% fam wmowt g=aE &1 Z 0

MR. IKI'1 IV CHAIRMAN: Mr.SlInani lal
Gupta, Kindly adhere to 15 minutj
strictly. Otherwise we will have to sit up
in 0.00 p.M. to finish it.

SHRI SHYAMLA1 GUPTA (Bihar): Well,
il you extend ii I>\ an hour what is n rong
with i’

Mr. Deputy Chairman, Sir, we are advo
eating secularism. We ari our edu-
cational system on secularism. The Educa
linn Ministei will kindly bear me out. ||
his instance, ihr V.C. of the Delhi Uni-
versity got passed resolutions from Acade
mlc Council and Executive Council, as
111x friend Mr. Tyagi lir-.t referred, to make
differentiation between minority institu-
tions, majority institutions and govern
mini institutions. The V.C. has done it at
the instance of Ihe Education Minister,
Prof. Nurul Hasan. Those trusts who had.
spent aboul Rs. 10 to 12 lakhs on each insti
iminii. They are now being condemned for
doing 111 1" Bervice to the country. Although
this lias not yel been cleared by the Ministry
in by the Presideni bul the mischief
has st:11 ted.

Sh. the i hans in the Delhi I fniversity, as
we all know, is at its height. The staff
councils nav< opposed the opening of even
ing colleges and the administration of the
Delhi University has given mo much
fhtage m ihfii opinion or to thdr de
cision. Last time also I mentioned about
ii'< surplus staff. \\v are spending aboul
R_ 1000 on each member of the stall
i"! hundreds of teachers ate surplus in
7« Delhi University colli 11
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of othei Universities. My Mend, Mr. fyagi, mentioned
about the money we spend on ih, Delhi University. Will,
during the Winter Session the report of the U.G.C. was
presented anil I spoke on ii. Seven ,i wen spent on (lie
Delhi University and the Jawaharfal University QUI oi a
total of Rs. .11 erodes, on a half per nin population of the
whole country. Now. is ii secularism? Is it nol famishing
oilu i an is ai [hrii costi We arc over-Feeding a -mall
pocket. I am not against ii. We should pay them more, but
ii should be equitably distributed rather than give egion and
famish the othei regions. In Bihar the universities are not
able ei en to pay the salaries oi thi itafl and library hooks
are not purchased by them. Ilusr things have been
mentioned mn:i and "jin. Our lion. Minister is aware oi all
these things and let him take m ale ol them. Kerala conies
next. The Muslim League which is a partner in the parties
forming the Government look ex ception io some portions
in a text-book and lie-, agreed to ii. Now. he may say that it
is a Slate subject. Tin ruling part} is having Governments
everywhere. They

are responsible lor it. They bad Io lake

out the passage at thi instance ol the Muslim League. Is
ii secularism?

I come io the Banaras Hindu University. I Tii \ are all
nominated members so far. What about that? Is the Vice-
Chancellor, Dr. Shrimati, functioning will in thi I ni \, isiu;-
v, the reports are. he does not tare Foi any democratic Set-
up there. In regard to the lligarb Muslim University as
mv lion, friend just mentioned we have lo appease the
minorities, A Hill may come lure shortly jusi to appease
the minorities and Io remove certain s, tions io which
ilie ininon'lii s are opposed.

Now. I may mention some other thing. I in- National
Educational and Training—
NCERT—which is a wing ol i In Ministry oi Education is

Council lor Research
responsible ha thi preparation of text-books, manuscripts
and the sale of books. Our students are without hooks foi
six months because the officers working there air most
inefficient. I he) are not able to provide teJrt-books i« our
students. I can prove ii by whatever evidence the
Minister ina\ ..mi me to produce. During the winter cession
1 bad asked the Minister of Edu-
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cation about the working ol the Hindi Directorate. We nnisi
have spent about Rs. in crores on ils working dining the
j>aM twenty yeius. Now, what is tin result? I In\linisu i
had very kindly agreed to go into the details, but as is i he i
asi with all the Ministers, these ate never looked into. I
had specifically mentioned about

the money you had advanced to publishers lor translations
of books which have never seen the light of day
and the) will never

see the tight of day. \Il the money has been wasted! Win all
these thing .- I hi administrator.s just throw away money
into the gutters. Wr say that the money allocated is less
ili.in what we want. Welt, ii the money which we budget
for is well spent, then ii can bring in a betiei result,
than asking us lor more ami moie grants. I In I dm aiioe.
Minister mav oi may ma agr<e wilh nn. But I am
ol tin opinion

that we do ma spend the money in a rightful manner s,, that
more and more education could be spread by ihr money
which

we gel. We do not wain iinue money. The Minisiiv
ol Education should work well. the administrative charges
should be much less than wh ii iln \ tile lodav. Will. T will
110t lake inn<ft lime about that.

During the winter session, in icplv to my question the
Minister had very kind1v consented to go into the detail:
ol the pub lications oi regional books, translation ol books
iuio the regional languages. Nothing lias been done so Lai.
I have sent two Ol three letteri to the Education Minister
the Chairman of the University (ban's
Commission. Hut no reply has so far been received because

ami to

these are questions which an- unpalatable and why should
the Education Minister or the Ministry's officers

take cognizance if it? Well, we have

i loirs of nip, rupees and we an wasting it. Let the money
be spent and lie wasted. This

attitude is very much against the welfare of the State.

Most of the States hav nationalised books, Books are
the media lor the spread of education. I would request the
Education lion Minister, Prof. Nurul Hasan, to col
led those books and see the quality, whe-

I her we are able to provide books of a high quality in the
students ol those Siaiis. Iltri far behind
the schedule

when the colleges and the schools open. If a private
publisher is mil able Io publish a book in linn
lien- i .1

are aliens

pcnail v
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[Shri Shyamlal Gupl | - ition i the staff does not work:- 1 have
clause, but there is no such penalty clause | been mentioning this lor the last two years
nl  to others. The) are  superhuman, lo tin Viie tillnn clloi and even to the
the) are above all others, ;Jii(l the ollirtis | Chairman ol the U.G.C. and the Minister
m . i i abli to none. Now, Sir, take the | himself but nothing n done be
National ~ Library, Calcutta.  Everything is | cause i ud oi i'" "i thi
in the doldrums. There is the Rajah Ram | teatheis. Thi di>eapli. a ed, oth<i

iboul a erore has been
is the outcome! 1 lie
publications are be

Mohan Roy Trust,
earmarked and what
National Book rrust's
ing dumped into the library. And aftei the
money has hern spent, we shall have a
report that so much money lias been spenl
on Rajah Ram Mohan R<>\ Trust Library
although noi much will come out ol it. The

National Honk Production Board was start
ed about It) years igo What is the out
come? What work have the} done? What
has the Government done to improve the
productivity oi books and what have the)
helped about the indigenous production of
honks which are the media ol the edma
lion ol children? As mentioned In inn
sister here, what aboul the athletes, al| stu
dents' welfare? You are responsible for

youth welfare also. Is it their welfare that
in all the campuses the students are go-
in;; out of the hands of the teachers and
elen the Vice-Chancellor is not able to
control them- 1i is nnl\ because our poli-

rang, hi Delhi the stair of a col

lege have 18 periods to teach out ol tvfiich

8 to 10 are preceptorials. Nobody is in
terested; 1h" indents or the teachers, the)
do not rate. Why- Because the University
condones absence from them. The idea was
le. 'the idea was in haw small
groups oi students to givi then

leaching, to son out their difficulties. But
actually it is noi being done. Why? Be-
i ause anion; eat hers nobod) wants to
work. Will the Education Minister kindly tto it- II
nail hi i i.in explain to him personally. He is a bus)
man and will not have linn. I addressed him two
letters about ii but no repl) so far has come. I do not
think even nn mention any fruit. But I think it is
nn diuy m mention whatever 1 feel aboul it.

Sir. the surplus staff ol the mil. m i said last lime
also, i reates misi hiei mon-gering. On [in Delhi
colleges we spend Rs. 7 M.ircs inn what is being
done with 'his money? The surplus staff is there but
" BO boys 10 teach. Whai is the ™ ™ wasting so
much mone) oi the

ie ihair ol tin Minister and the \ in-
(.IKI1H . lloi will shake. II we have to administer,
thesi ihings should not deter us from the right
path.

Others have taken up so many other

I will not rep t. Bui I will
request the Education Minister who is an
enlightened person ami a teacher himself M lake ai
I ton mi the p 'inis with h we have mentioned Inn
.mil if he thinks lit he may take us into
confidence and we will certainly help him in
many in.

dfgn waw! wew fasrdt (W
gaer) 7w wgEe, § wmE
faatz @& #&a wga o1 faar daeT
qAAT  3A% g oo uw famw
T OEHT O, TEET AVE AW &0
o fraEr wgar g fwowgt Az
9RET H WY wEEiwar |4t § w7
7 9v zeg == e wm g sefan
fie v WAl & 7 w5 ITEEd
Zr @d @t fazely wmoms ¥ F W
FUTE AT AN E, W ARAET A7q F
(et aga wm@vaswar &, A«
o fafesr &1 @ ogwr & @
afAagd AT & T 7 mEEtEar
T 48 A% SaMSHT 8|

Fad a1 A ag FEAr 9w
A1 gt AEr @ wmfea #1 af A4
fe ot fFar: s Fevr famrdf
AT ¥ Aman @, wfedi §
I ga9 FIW fagr W, AW
v wgra w1 o1, faEi A gw
AT F1 9EIT  WT @ T A2 T
gar £ W@l FewmAm gnfr frewd
T § AT UF SFEH ITEAT A
frmredft = 7@ &1 o @@ &
srifaw foar & wogea W, areafas
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faear & art ¥ w7 3= faar &
art # wed) § g g q 1 0w
qigdt drsmr 7 Far safeas fauar o
ag 1w § wedr €9 awa
g | wgrata & fawre w9 W, S
ot 9 ag ¢ fF daw =W AW

4@ AT & fasr ¥ 47 T W
TEF awAT 41 gg dAr & fEam
AT ¥ fau w=gr a wISr AT
gt & WIF & &1 9IW I
7 AN ¥4 a1 gt & Fr fear oo
FFaT g | T A I wesr { wee

o GaT ZaT g A faw w1 G
Zar £ A w@EE @ewn g A S
eqmaa weqmi W oW famndi &
T oaft 3w & @1 WA & Fwi
HO9g ¥T F AT T Ie@EA g
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| dfemr wardr qarr fArT |

forerr w1 agfa 1 =W @39 A
aamTAT 2, wre aar fEoawA
fray mmr f% 33 w1 mogA afeaa
Z1 Al A% waw A wewr fors
F zwa awT TeEst &7 A,
97 z8 f & waq # #5118 afada
g FT AW A1 gdr anr S
T FE I AN T OH A A
A ggar g 6 oaedr st oA ToAAw
% 7z a1 41 f& afz faen waf
frafor a1 &1 I oad F T
zAar o zAwy Wi wEew Ad A

wrw A1 gz frmvdr oz g fw
faer & 4w w afw=  fawmr #f/
w1 afafafy @ 2, atw Am
I MT AA TF 2 W A g4
a az mrmms #1 oam 2 fx oA

m f& o F¥  ox ap@ o
¥ fAan faoEre &1 oawAr 2

Al qmg Arar {8 #es @ amEa
grat 2, Az g1 Ay amfaw, wenws
oy ISy forar F1 w9T gra 04 T T
T H17 7z miaamiz § ufa 3@sEr
FARNE 115 -4 R AR £ e A B
A% fx 3m o 2 fw W7 F owwA
FTa F @1 @ #E AArAT A7
e vzt 2 sm=Er w0 mae
ATAAT & /A4 |1 amEA Jr agy
ur ¥ 2, 41 48 a1 q% %
F AT AT Z0 TA OAAT AT ZW
LECEIE I S LA 1 A £
AT g9TY qA W AL g, gz A1 ez
w1 famg 2, 397 & [7 W & A
MA oM oEr Fv aFEr feafs
aum 931 FEr 20 za feafa @
faar fa=ia, 1 az adafas faguan
@M & AT 7 2 @A faw A
At am 9zufy a7 "§3 3 8w
g AT W TR IATA E, AT grEe

-
-
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T4 FTEAt AT 7 a7 ¥4 %A
Z O 0AT 939 97 "W A1 96
q Wiel A0 3EA AT ¥ A F afvamm
oA wzar gwmr E1 fRemn, o
& o w7 ag gabam A
A T I W AT TG AN AT
a zgwmr w1 fawiw fear aAn
T o F7 famiw frar, s A9
gfom & 31 w9 g 3w A
ATz g7z & famiwm s a o1 AW oA
fwa, gz qdZ fasin g aq
F]T 0T o7 3| F Ao faen @
WA AW A4 fomar qed oz owe
fom @1 21 g1 53 2 fam T
fom i zAeamdt &d1 2, T feafs
i fam e g 39 4@ a7
FTA QLU AEA 97 AF QAFAFAL
FzAT g ARplt oW s A
ST A € T A S T AT 1 A L R
a, gz fagmbaen a1 faafes a3
7 fam qfgm @ wmarw asA «@
ma gfam w fazadust @ afa
#1 71wa 1 fav fafazdr & wgeg
FAT w2AT 1 o4z aq faer oW
WA 2Y A7 gW o4m 37T vz F7
am A fAawammt a7 g7 atva
fogr ww faw s 2 owWie
a9 az fax 721 2 A 1z Fenfum
#t wr  femvem, @ o3 A0
Ffrr Fwim FTmo A7 Ame, wn
or [y 2 v omF gmEa oW
a9 3 A1 ART FATT W A7 T
faamar a7 g ATAT grEsaE 2

EEUNE O (2 S ¢ I L
2,0 anft St Az oA § AEEA
g FAT 0\ @z Ewam Er e
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qfzr waml waw  fendre
afay, & F o T AT F1 A
o o F7Ar # fF s F oA Aaera
W am wmi wesfA W afewm
Frfam ) gqframy 41zl wEW
2t g gt 7 At W F e,
famre | avgar mfesr 6t @
AL WO AR WA T A
g1 Aezfq & ol sg A wf
fafass feamdt ® g@ft 2 st A
fafasr Faami & sa @1 afwafa
gt 2 ozw o7 ox fRar oww oW
’TTr"H 1 2 far 0 geeiRE mA
q7IW A1 B, ’Fﬁ"”T’T oA
AT ez w2 fawmm AEm
ferr amdt gfm w1
EC A A - f?ﬁr q ol
wdT A faﬂl TAFET AT
am fam, afqawe w5t zfm
w7 ° faarr @ fm7a # ag oen
RG2S 2 M o g o I ) B e
(zmama)  WF A1 WETEETOFT
I A Fr # A1 %® @ g
fF 7z #epfa w1 57390 & #7907
1" WY A O WOArd AT
IR A A e o B G L
Fuz vz v o fr dweh afw
¥ A WM % A FTH ATA
£ 9 FAEy A A7 @4 oAy
¥ gl F fawrm 7oAz wva el
TEFIT F ;A g1 AAm Aewfq
FT Famr 2 F)

T

it A1IW ww e o A, oF
ATEz WTE uTET #) # W ATR

w7 21 #Aawz o W@ owE
AT WAT AeEfy w1 AT AL #)
a1 A 7 Aenta g ww 2 afiw
7 oAeEfr T WM 2 ¥W W
@ 2 gz afmm FAT 2
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dfer wawr swr et - aw
T OTF 2, ATH, AT FT T
21 " " 8 v AFr ArAT |
§ 41 4 Pd @ 7ar 7 afaw
FAT FF AV qF A1 FFAT AT
i fr wwegfar fegfaai ae &m
arrew 2, M 7 S Am wafaar
B E TAT 2 O3A% TIW &
APl ¥, 34T gyae W, fowmd
af F TE I HAMm 31 TS
AT AR gAY,
EACEECiCAE MR E Car e S A e
F 3% AT Te A7 a7 fauam 3 o
97 fa=re gr ovEmr 2 AT & wrwn
sEm fF o3z A v oAv oA
qI7 wFgHEr 71 g 9w fae 3w
WA ATIR T WA I A
CET iSRS D Eal i ﬂ’r? ECE|
gt af v =3 wEEfeEr § owre
A TA OATZ A M UTAEAT
& fx ﬂwffa'—rq%srmnmar

T OFW OFIUOE) WM 3 oW
T T & WAy gerEd, fagwar
#1 g7 Fifar, = mgEr faww
w1 g7 wifar o W@ fafwes
faaa A 7 A u9m
G LTS B A - e
fmifaa stra 21 W f& FEEETe

Zl o o® oofr o e fen
T 9=8 I wemr  AWTEE EATE
CIG AN 2 A G L B KL 27
71 AN FT AFA W 0T gIrAEAr
¢4 g% A

SHRI SASANKASEKHAR SANYAL (West

Bengal): Mr. Deputy Chairman, to when
fissipaious cendencii
deeper channels of national life, gration is the all-

are reall) invading the

out need on all fronts,
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[Shri i khar Samal.j

pmii ulaih in education. But 1 am sorry
in sa\ tin real absence of purposefulness
is the keynote of the present educational
prirfcies ni tin Got We are talk-
ing, grit ulturists and

the underdogs. Bui university education is denied to
80 per cent of these people. Eighty [>i'i mil ni the
people get only tinkering grants Eor primary
education and twenty per cent of the people gel the
cream ni iiir Government revenue for college and
university education. The result is that even talented
boys among the peasantry, after passing the primary
education, in the absence of any opportunities Eor
higher education either through proper scholarship
or stipends or otherwise, they go hark to the plough
and ihev forget the little education that they got in
the primary . liz(\ ii is only the uppej class peo-the
' 'ii en i em ol the people, who gel the advantage ol
higher education through colleges and universities,
have all die State advantages, advantages of
Governra&rrt service, advantages ol education and
all that. All these advantages are made available
only io this <lass of people and they are literally
denied to the underdogs. This is mil only a polk v
against modernism, but also the Congress, 1 hope,
has noi forgotten Mahatma Gandhi yet .

SHRI M. RUTHNASWAMY: They had
forgotten him long ago.
SHRI SASANKASEKHAR SAWAI : 1

am glad you have said it. Even if Mahatma
Gandhi ts to be remembered now and then,
once in a blur moon, his basis of the basic
'din .iiioii si heme was that the peoph . the

majority ol the people, should be given
such education which will make them ap
propriateiy applicable and adaptable and

available for the public purpose in ac-
cordance with the respective talents of these
people. May [ ask my friend Prof. Hasan
who is not "lik. an educationist, but has
chosen education as a career, whether lu
lus forgotten ail ah........ (he underdog.
Regarding these Publii Schools, I will
give you one exarupl. In Dehra Dun there
' I Sehool. There is a rat race
among the big people to gel theu children
wfianndlile<_ - Bach student has ,,, spend
m R s o month. Who are the p,
toe HRO s <t ke that?  No doubt

[RATYA SABHA]
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ihev are blai k-raa rs. Ami this edu-
cation is taken as stepping stone for fur
ther education, abroad. And they come bark
to the country and sil on our shoulders.
I'll.:i means, blacl s rule the

country® 1 am sorry to say that many of

Ministers, if not all, are also sending I heir
children to such schools, They do not send  their
children to institutions and's where 85 or

11(1 pel cent of the children lake education.
But they send children to such schools
which arcI tin-national and anti-national.

I will now give you a startling disclosure. The
liank Anthony School in New Delhi Publit Scl
L. Do you know that Oxford I
niversity has published a book called "Certified
Regional Geography Monsoon Asia". This book is
(aught in that .school, And this is only one link in
the i bain of Frank Anthony Schools all over the
country, Frank Anthotp is not a stranger to ns. 11
von walk across the Central Hall to the other side,
you will tind him. Now [ will read a portion
from Ibis book:

" this Himalayan State of si!,nun tq miles uiih
its strategii location, its beautiful scenery and
the source' of the Indus is in a difficult position."

This is about Kashmir. Then it goes on to say:

"80 pet tent ol its 5 million inhabitants are
Muslims and wish to join Pakistan."

Shall I lead ii again for Prof. Hasan?

"This Himalayan State of 82,000 square

miles with its strategii
be tutiful ;i in 11 and the source of the Indus is in
a difficult position. Its Maharaja is a Hindu and
joined Kashmir to India, bin 80 pel cent of its 5
million inhabitants are Muslims and wish io join

an."

location, its

It further sins

ill) MINISTER OF EDUCATION, SO CIAL
IVELI \RF. AND CI I I IRK (PROF. s. NURUL
HASAN): May I request the lion. Member to let me
have the name of that book?

SHRI SASANKASEKHAR  SANYAL: This
is , publication by Oxford Univer-
oW < of the book is "Certi-
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fied Regional Geography—Monsoon Asia". I can
lei ill \oit this book, or I will sell it to von, if you
like. Since m\ friend wanted me to give him the
name of the book, may ! ask-him in passing
whether thisis t time that his attention has been
drawn to this book? If that you HI-
nilcctors and  Inspectors of your Department
whether this is the first time thattheyh en this
book. If they have not seen it before, sack
them. Or, if they have it and still passed it
for consumption by the children, accuse them
of high on. Is my friend prepared to do it?
What is he going to do? This hook is being taught
in a public school and money is spent for
that. Thisin a paper called "Century" July 7.
197,1. My attention was drawn Century caption and
then I looked at the book. I rubbed my eyes and
strained my eyes. But I saw the same thing written
in it. This is atrocious. Arising out of this, may I ask

is .so0,

my friend whether he is going to confiscate

this book.

SHRI PITAMBER DAS:  Ours is an
society,

SHRI SASANKASEKHAR SANYAL:

Confiscation is also an open punishment.

SHRI G. A. APPAN: He will not do
S0.

SHRI SASANKASEKHAR SANYAL: Let

i V SO.

SHRI G. A. APPAN: He will not have the
courage to do that.

SHRI SASANKASEKHAR SANYAL: Prof.
Hasan, you kindly go deeply into the matter and
consult the school .authority. You must enquire
how such books arc given to the students.

Secondly, you must ask the Directorate anil the
inspectorate concerned how it escaped their
attention or how it was not brought to your notice.

SHRI G. A. APPAN: Sir, I am on a point of
order. Will the hon. Minister promise on the floor of
the House that he will take action immediately and
report the facts to the House tomorrow?

MR. DEPUTY CHAIRMAN: Mr. Ap-pan, this is
no point of order; it is a point of disorder.

15—13 RSS/ND/73
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SHRI SASANKASEKHAR SANYAL:

Therefore, Prof. Hasan, I want to know whether you
arc going to inquire into this or not. I also want to
know whether you are going to ask the school
authorities and your Department to explain and
whether you are going to take any action if the)
cannot give satisfactory explanation. I will now ask
for the last thing. If he fails to make amends for it,
as a gentleman it is his duly to resign from this
office.

I will tell you another thing also about this book
and you will know what misleading information is
given here. I will read out from page 3: —

"The capital of the country, New Delhi, is
situated on the banks of the Jamuna. a tributary
of the Ganges. Like the other Indian rivers, the
Ganga has also great religious significance. It is
regarded as a I iiw. In the Hindus because Lord
Buddha, the founder of Buddhism, is believed
to haie been born there."

This is what this book savs about the river Ganga.
Dr. Cbatterji, the educationist, will probably ask: Is
this the kind of education that is imparted through
our public schools? Buddha uas not born on the
banks of the Ganga. He was horn in Kapilavastu
and there is nothing like the Ganga there. So, what I
am saying is that this state of anarch; is there in the
field of education and ii MIU cannot prevent this sort
of anarchy, then there is no use coming here with
projects of education and asking for (ions and
croics of nipc s. It should not he so particularly
when we are sending so many people for highei
education. After all, there i* no use in having a
golden image with feet of clay. Your image is
glittering and all that glitters is not gold. But, all the
same, the feet of day are there. I am not saying this
in a spirit of acrimony and it is not in a spirit of
pride also that I am saying this. I am not a very
scholarly person or highly educated person. I am
only a little-read man and I read now and then.
Unfortunately, the other day when I read this book,
it came as a bolt from the blue.

I can give you another instance to show how
anarchy prevails in education. Sir, a gentleman, by
name Shri D. H. Sharma— forget the name—was
the Principal of the Government Higher
Secondary School in
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Subri Mandi in 1971. He got a State award for
beting a teacher of outstanding qualities. This is
only an illustration. Now, according to the
Government conventions and rules, the recipients of
such awards get a medal and automatically they get
two years' extension. So. after the extension, he to
have retired in 1974. But, Sir, he was suddenly
terminated on 30-10-1972 without assigning any
reason. I am telling you this to show that such
things are happening. After all, is it the whim of
somebody in the department who lose these things?
Is there any invisible ghost what haunts the
directorate and directs its policy?

Therefore, Sir, I submit and maintain that the
class character of education is there very much. It
was not only there before, but also it is increasing
now and it is because our representatives, the Minis-
ters, are constantly in the pockets of these classes,
these monopolists and the bureaucrats. These people
are no longer directing our bureaucrats, but the
bureaucrats are directing both the Ministers and
those in the educational field. We are in the same
darkness. We asked: Let there be light. But there
was no light. There was eternal darkness and there is
eternal darkness and it continues to be eternal
darkness only. Thank you.

[THE VICE-CHAIRMAN CSHRI V. B. RAJU) in the
Chair]

SHRIMATI RATHNABAI SREENIVASA RAO
(Andhra Pradesh): Mr. Vice-Chairman, Sir, today
the education system in our country presents a
dismal picture. After 25 years of Independence we
are still carrying on the burden of the system im-
posed on us by the Britishers. While the system
needed a thorough overhauling to suit the needs of
our country, we have tried to do ?orae patch work
here and there by making some changes in the cur-
riculum or syllabus on a number of years of
schooling, etc., which have had only adverse effects.
Our children have become victims of our half baked
experiments. The whole system of education at all
levels needs radical reforms.

The Government had given us an assurance that
within ten years of the promulgation of the
Constitution, education
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will be made free and compulsory up to the age of
14 years. But today there are more than 386
million illiterates in our country as compared
with 298 million in 1951. We have more than
half of the world's illiterates. With the majority
of the masses illi-terate, we cannot make any
headway towards progress. Subjects of Food and
Education should receive top priority in our
planning. But the Budget allotment under
Education is very inadequate. In the Fourth Plan
the allocation is only Rs. 824 croresh is 5.2%
of the total outlay and in Fifth Plan, though
it is Rs. 2200 e-, it is only 6.4% of the total
outlay. In tackle tile stupendous problem of
illi-v, at least 10";, of the total, outlay
should have been allotted to Education.
However, I am glad that in the Fifth Plan, primary
education rightly gets a priority by ig Rs. 1,100
crores, i.e. 80% of the allocation on
Education and a consul table outlay has been
proposed on voca-tionalisation of studies at the
High School level.

Sir, 1 know that a great deal of pro-has been
achieved in the provision of educational facilities
and the bulk of the itherto deprived of educational
opportunities have had Increased access to duration.
But this expansion has not kept pace with our needs
of the time. The rapid expansion has created many
new problems and has failed to achieve the benefits
expected. The more outstanding of the problems
arc, one, a deplorable decline in I he quality of
education and, two, creation
ising expectation in the young, without

providing them with the resources oi opportunities
to fulfil them. Young educated men and women are
choosy about their jobs. Even the rural educated
youth want jobs in cities only. This has created not
only the problem of large-scale un-

iloyment among the educated, but it is also
responsible to a great extent for the highly explosive
situation prevailing now 1i:i the educational
institutions. Indiscipline, communalism and politics
have seeped into the field of education also.
Copying in examinations—that too mass copying—
has become a normal feature of the day and stu-
dents feci it is their right and privilege to copy.
Not a day passes when we do not hear of agitation,
violence and anarchy in educational Institutions
somewhere in the country. This means that no
importance is
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attached to the content of education but only to the
degree. Character building and a national outlook
should be the main objective of education and our
educational system, including the system of
examination, needs radical reforms.

I admit thai the Government is making efforts to
raise the standards of education at all levels. The
proposal to establish model community schools at
the block levels and District level, intended to be
pace setters, with modern curriculum and adequate
hostel facilities, is welcome as an attempt to raise
the standards of education. It is heaitening to note
that 25% of the seats will be reserved for children
coming from the socially and economically
backwaid groups and that they will be given full
maintenance grants.

While the Central Schools, or Kendriya
Vidyalayas, are maintaining a high standard of
education, we should also be careful that we are not
laying the foundation for another class conscious
group in our society. These schools must be open to
all children who possess merit and qualifications
and some seats for deserving children of the poorer
classes should be reserved and these should get full
maintenance grants.

I welcome the educational technology project for
providing integral instruction by making use of
films, radio broadcasts and new educational
techniques.

Just as the Government has established Central
Schools in all parts of the country, Central
Universities should also be established in all parts of|
the country to bring together the youth from all parts
of the country and to enable them to live in harmony
and friendliness, thereby promoting national
integration. These Central Universities should be
free from a communal character whether of a
majority community or of a minority commu While
on this subject. I would request the hon. Minister to
consider the possibility of establishing a Central
University in Andhra Pradesh.

While I do not hold that higher education should
not be open to all, I feel that admission should be
regulated and only those who have an
aptitude  for

[25 JULY 1973] of Ministry of Education,

230
Social Welfare & Culture

higher studies should be admitted. We have to keep
in mind the stupendous problem of unemployment
and be aware of the feet lint we cannot go on
producing graduates, engineers or doctors, without
ig into consideration the employment opportunities.
High priority should be given for vocationalisation
at the Higher Secondary stage so that many people
will be in j position to go in for a vocation after
finishing the Higher Secondary School. If such
people wish to continue their studies, opportunities
should be provided for them by opening evening
classes in colleges wherever necessary.

One of oui major problems is that of the out of
school youth between the ages of 14 and 25 years.
Both Government and voluntary welfare institutions
should make all efforts to provide these young
people opportunities for physical culture, recreation
as well as continuing their studies if they so wish.
Their cooperation should be sought in all our
programmes of nation building so that they develop
a modern outlook and a sense of identity with our
national aspirations. I hope that the Yuvak Kendras
proposed to be established in the Fifth Flan and the
youth movement will go a long way to achieve this
object and to bring the non-student and student
youths together and help them understand each
other and help each other.

1 have a word to say about the status of teachers,
especially at the elementary . We are told that by the
end of the Fourth Plan, an additional total number of
90,000 teachers are expected to be provided for as
one of the measures to tackle the problem of
educated unemployment. But we should take care
that we draw only the best talents to this most im-
portant profession. Only those who have passed
meritoriously in their qualifying examination and
only those who have an aptitude for teaching should
be selected as hers and their remuneration should be
adequate to attract really good teachers.

Finally, 1 think that education should be a
concurrent subject. The States while they may be
expected to cope with general education, have no
resources to cope with the problem of High or
Technical and
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[Shrimati Rathnabai Srcenivasa Rao.] tin  enactment quickly. Looking back, I

Professional Education. If education becomes a | think it would have been wiser to refer

concurrent subject, the Centre will have a scope for | tlic v\iiolc thing to a Select Committee. I

laying down certain uniform practices and say this because the Aligath Muslim Uni

establishing certain healthy standards!

DR. Z. A. AHMAD (Uttar Pradesh): I do not

want to make general observations about education.
I think, on Friday we Save a Private Member's
Motion and we shall get opportunity to express our
views on the problems of education in a general
way.
I want to concentrate today on the question of
Aligarh University and the implement::: ion or
enforcement of the Aligarh University Art. You will
remember, I was one of those persons who
supported that Ait. I stated that it was essential that
in all educational institutions, communal trends or
communalism, whether by the majority community
or the minority community, should be curbed and
we should give more and more emphasis or oricnta-
o education in the secular direction.

1 PM.

Obviously, the main idea in my mind was that
both in the Banaras Hindu University and the
Aligarh Muslim University there have been, in the
past, communal trends or communal forces of a
reactionary character which have been trying to give
a peculiar communal orientation to the edu cational
system there and trying to dominate those
institutions. Really we wanted an Act or a
Constitution Order for those universities which
would effectively curb communal tendencies. At the
same time, I remember I requested the lion.
Education Minister that it would be better to refer
the Bill to a Select Committee because, as you
know, Aligarh is a very sensitive spot and whatever
laws you make about Aligarh, there was bound to be
a lot of noise about them and it would be better to
give an opportunity to the various points of view to
be expressed in the Select Committee and ultimately
come to a consensus. But at that time the hon. Edu-
cation Minister was in a little hurry. 1 can
understand that because we were pressurising him to
bring an Act quickly. Seven years had passed and
there was no constitution for the university. The
university was governed from here and, therefore,
we felt that it would be better to go through

versity Acl lias created a situation in which
we find thai we are not yet in a position

to implement that Act. I have been ap
pointed a Member of the Court but 1
have wuwoi yet bad an opportunity of at
tending a meeting of the Court; it has
not I'. ble lo cajl a meeting of tl

Cum: Uii some technical reasons.

And trie reaction that the Act has creat
ed, the impact that it bas created on the
minds oi the ]>eo illy
and culturally attached to the Aligarh Muslim
University has been tremendous: It ba been an
outburst, r would assess that outburst in my own
way—subject to o rection—but. it has created a
powerful impact [or good or bad -and widespread
opposition to that Act has tome into existence.
The Aligath Muslim University has been
traditionally a university with which the
Muslim community has been deeply con-
neci d—connected emotionally and cultu
rally- because it was the centre—as 1 stated

in my earlier speech—of Indo-Muslim cul
ture, li was, I would say, ioi a numba
ais the centre of Indo-Muslim culture.
Scholars  and  students from all  parts
India—mnot only from the North but from
the South also—even from ki ex-
treme South—came to the Aligarh Muslim

University. Not only the educated cla

but the mass of the Muslim population
considered it to he a valuable seat of learn
ing which preserved and safeguarded their

cultural heritage and their place in the com
posite culture of India. Now, I think, we
should have been a iiu> about it.
What is happening no-.:- An impression has been
created throughout the country that this Art serves
to wipe out the traditional and cultural character of
this university, that it has sought to" annihilate that
centre, to eliminate that centre and to create, in due
course or time, a university which wijl be like any
other unity where not only in respect of internal
management of the university or the governance of
the university but in all other matters it would have
no specific character of its own, no historic
character of its own. And, therefore, the
Muslims
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at large have begun
ming majority of Muslims feci
will lose something which 1is precious to
them. Now, I would not like this impres
sion to be created. I think

the overwhel
that they

to feel,

in a democratic,

State like India we have to pre:
certain  cultural  values. We have to
reful about the cultural values parti-
i of minorities and in a democracy,

in a secular State due attention has to be

to the problems of  the minorities,
- . their  susceptibilities  and
their legitimate demands. If an  impression
round  that  Aligarh University is  to

be annihilated, 1 think it would be wrong.
It would harm wus. It would harm our de

mocratic  life. It would antagonise the vast
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Muslims who today should nor
mally come into the mainstream of our na
tional life, who should be integrated with
the Eon ‘i the country and

who should be detached from their earlier
communal background. They should feel are in this
big country marching ivard .houlder to shoulder
with the other communities, that their cultural life
and their cultural values are preserved, that the}
ha\e a centre of their own, that they aie allowed to
develop their culture and preserve their culture.

&l SrewsF @AW : qZT AvAT,
qZT H=S1, FGAR TEH |

DR. T A. AHMAD:

I do not want your
remarks. 1 heard everything patiently. You
should listen to me with patience. [ do

not agree with those who in the name of
secularism want to protect Hindu commu-
nalism. I do not want to encourage those
who in the name of secularism want to pro
tect I iltnmunaU:m. [ want real pro
tection for the minorities so that the mino
rities may get integrated with the grow
ing, common life of the majority and mino
rities. That way we have to develop a com
mon outlook and a common life. Now, if
I am allowed a little more time and I
would request you to give me a little more
time, I would, sav that this Act needs
to be amended and it should be amended.
It may be asked: Will it not be a elimb-
i?  Shall we not be placating Muslim
communaUsmJ Would we be climbing down
before Muslim coramunalism if we
tm> Act? No. After all we are in a demo-

amend
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cratic State. We pass laws. We also see

what impact those laws have on the minds

be people and how the people react.

If there is an eaction and if that

is being utilised b; >nary elements

against the growing progressive life of the
country, then have to pay atten-

tion to the situation in order to win over

the better elements and isolate the reaction

ary and communal-minded Muslims from
the va ople. We can carry out

certain amendments and assure the vast
mass of the Muslim population that their
centre of learning, that their centre of
culture is not being annihilated. It will be
veil and it should be duly piotected.
nothing wrong in amending
this Act. 1 tell you it would be useful if
in this H< iton. Minister later

on puts forward some amendments which
cd and which could be pas
sed. There is nothing wrong in it. We go
on amending so many laws. Now, in what

directions I would like the Act to be amend
ed? There are two aspects. One aspect is
that of inl [ministration. I do think

that the Act as it is makes the Vice-Chancellor
much too powerful. The whole scheme looks nice
on the face of it. I have gone through the note
circulated by the Education Ministry where
comparisons have made in regard to the Aligarh
University, the banaras Hindu University, the Delhi
University and all that. Superficially it would seem
that this Act is quite good and a little more
progressive from the point of view of internal
administration. But in totality the checks and
balances in this Act have been evolved in such a
manner that ultimately it is the Vice-Chancellor and
the Executive Council or 1 would say the Vice-
Chancellor in Executive Council who becomes the
supreme authority. I do not want to make any
odious comparison. Then used to be the "Viceroy in
Executive- Council". I do not want to say that, but
here the Vice-Chancelor in Executive Council
becomes the supreme authority.

And since it is a Central University under the
direct control of the Centre, ultimately it is the
Central Government that overshadows it through the
Vice-Chancellor. Analysed horn that point of view,
I think we have gone a bit too far. The democratic
functioning and the internal autonomy of the
university are quite precious. Shri Nurul Hasan
is a professor of
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outstanding merit and he would agree with an>one
who says that the internal autonomy and the
democratic functioning of the university should be
preserved and fostered.

Now, you see the composition of the governing
bodies. Start with the Court. The Court has been
divested of its supreme authority. It was the
supreme governing body. It ceases to be the
supreme authority; it just discusses in a general way
the functioning of the University, passes resolutions
on the budget and all those sorts of things. Ft is
no longer supreme.

Then the Executive Council has been constituted in
.a manner that most of its members will be directly
or indirectly nominated by the Vice-Chancellor. The
heads lepartments do not rotate on the basis of
seniority but on the recommendation of the Vice-
Chancellor are appointed by the Executive Council.
Then again if there is a Vice-Chancellor with bad
intentions he can so function freely through the
Executive Council, which now becomes the chief
executive authority. He can constitute the Executive
Council in such a manner that it will be entirely at
his mercy. All powerful he becomes, and the Vice-
Chancellor functions directly under the Central
Government.

Therefore. 1 say that the checks and balances
provided in the Act have to be looked into and
examined to find out whether we can bring about
any change in the distribution of the powers as
between these various governing bodies. The
existing checks and balances should be so changed
as to give an assurance that it will not be one big
boss sitting there with an Executive Council, who
will rule over the whole university under the dictates
of the Centre, with the internal democracy of the
university and, in a large measure, the autonomy of
the university not being there. I think that this
situation should be looked into and examined. I am
an old boy of Aligarh, and I feel very sorry that we
have brought on the statute book into it something
which lias roused the indignation and opposition
from all quarters. The university teachers are not
satisfied for various reasons; the university students
are not satisfied; the teaching staff is not satisfied
and the non-
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teaching staff are not satisfied. And most of the
Muslims who send their boys to the university they
are not satisfied.

SHRI B. 1.
not satisfied.

KEMPARAIJ: Public are

DR. Z. A. AHMAD: This situation needs
examination. We have created Students Councils.
But have we not deliberately bypassed the Students
Union? Normally in all the Universities it is the
Students' Unions who traditionally, historically,
become the organs of the students. Now a new body
will be created and it is this new body of the
Students Council which will, most probably,
function in opposition to the Students' Union or
perhaps the Students Union will be banned. I do not
know what is ultimately going to be the pattern ol
the administration. You have, fust, the Sludents
Union and you have then the Students Council, a
separate one. It means you will ban the Students
Union. On the Students Council there will be
nominated office-bearers and the Students Council
will be represented on the Court. I think this smacks
of lack of democracy. Whatever may be the present
faults of the Students Union, they have to be given
recognition; they have to be corrected. You cannot
bypass the Students Union. The idea is to have a
puppet body of the Vice-Chancellor which is to be
represented on the Court. Therefore, the healthy
aspect of the Act, the good aspect, that is,
representation to the students on the Court is
negated in a considerable measure by creating a new
body in opposition to the Students Union and the
Students Union will not get representation.

Now, Sir, so far as the non-teaching staff is
concerned the;- do not ger any representation. The
teaching staff gets representation. That is a good
aspect that you have introduced. If this is not clone
on the basis of seniority and the Vice-Chancel-;;oes
on appointing heads of department and these heads
of department go to the Executive Council and they
elect their entatives to the Court, then indirectly it is
the Vice-Chancellor who will manage to keep his
own men on the Court and on the Executive Council
Thu aspect also you have to re-examine
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There is another aspect, mnamely, the
character of the University. When we
passed the Aligarh Muslim University Bill,
I think there was a demand here that
representation should be given to all sorts
of Muslim organisations. There were

some amendment suggested here to that effect. At
that time I opposed it. They wanted 40 to 50 people
to be brought to the court from all sides to keep a
certain balance in the University. I said at that time
that representatives of some of these organisations
would not be in tune with the character of modern
secular educational institutions; they will not be
mentally in tune. I now think that nothing will be
lost if some of the organisations which are imparting
instruction or education in Muslim learning, in
Muslim phi-losophv in Muslim theology or in
Arabic and Persian are represented on the court. I
think some of these organisations may he given due
representation. Let them be there. No Heavens will
fall if some of them are given representation to
create a sen«e of confidence among Muslims. I do
not want them to be given very big representation
because that is not in tune with the whole
development that is taking place. Therefore, I will
suggest that in the composition of the Court you
should consider this question of giving repi tion to
some of the Muslim educational institutions. I do
not want representation to be given, for example, to
what is called the Momin Biradari or any Biradari,
as was suggested earlier. There was a suggestion
that it should be given representation. I do not take
this seriously. But some of the educational
institutions like the one from which our Maulana
Azad Madni comes should be given representation.
It is doing good work among the Muslims in the
sense that it is promoting their religious and cultural
life. Such institutions are part of our life, part of
India and part of the reality of the culture of
Muslims. So organisations like that can be given
representation. Nadwa of Luck-now can be given
representation. Some other educational societies
may be given representation. But I would not like
Augqaf to be given representation. In principle it
should also be conceded that Muslim learning
should find its place on the court. Educational
institutions which are connected with Muslim
traditions, Muslim learning, Muslim philosophy,
Muslim
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theology, etc., should also find representation.
Then, so far as old boys are concerned, well, it is all
right. I do not oppose that. You have given ten
members to old boys.

PROF. S, NURUL HASAN: Fifteen.

DR. Z. A. AHMAD: I think it is all right. I am an
old boy. There will be other persons. Let them
come. But regarding donors. I would say, no
donors. So, in this way I would like the character of
the University to be maintained. I definitely think
that the hon. Minister of Education should bear in
mind that the traditional character of the Aligarh
Uni-has to be maintained in the context of the new
secular education developing in our country. So
when you nominate or select people, you should
take care to see that the composition of the court is
such that it inspires confidence. I do not want that
this university should settle down to the communal
ratio or the population ratio of 8:92. No. It has to
be nursed as a specific institution with its own
specific historical character. If there is a clear-cut
understanding on that point, I think the Prime
Minister or the Education Minister can state that.
Also in the governance of the university, it should
be borne in mind that the internal democracy and
autonomous functioning of the uni-has to be
strengthened and due amendments have to be made

in its structure.

Lastly I would make an appeal to the hon. Minister.
I am sure he is applying his mind to this question. I
am sure he lias already some changes in mind, ling
what the procedure should be, he may say that the
amendments cannot be brought here, that the
teaching staff can sit and decide. But I think it will
have greater political impact if the amendments are
brought here. You can sit in closed rooms and come
to some understanding. But let it be clearly put
before the two Houses; let a statement be
made
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that in view of the fact that there are certain
misunderstandings, we want to clarify certain things,
that we do not want to abolish the traditional character
of this university and that we will maintain the
character in the modern setting, and to that end amend

the present Act.

Lastly I want to sav a few words about Jamia. I
think something should be done about the Jamia. It is
not university according to the definition of university,
What is ii? it. is a hybrid institution. His-torically it has
become a hybrid thing, lamia should have its role in
the field of higher learning. What specific role are you
going to give it? I think yon are not clear as to what
role it will play. It is supposed to be under the Centre.
The UGC does not come in yet. It is now proposed to
bring if under the UGC. I think that will be good and I
suggest that Jamia should be developed as a centre of
Urdu learning. After all, Urdu is a language of India.
It is not a language of Pakistan. We want a place where
Urdu gets due recognition and gets scope for its
development, where research work can be carried on

in Urdu literature.

Jamia should be recognised as a centre of Urdu
learning and research. And I would be glad if that spe-
cific role is assigned to Jamia. Let Jamia he brought
under the UGC and let it be treated like any other
University. And let it be properly run and not in an ad
hoc manner. You have a representative sitting there
with no fixed Budget, you go on changing the Budget
from year to year, and that representative sitting there
;i< an overlord and doing all type of wirepulling. No. I
want it to be properly run with this role that it is
recognised as a seat of Urdu learning and research.
That is what I have to say. I hope the hon. Min'ster will
give due attention to whatever I have said and accept

mv requests.

Social Welfare & Culture
:(ui".;.'bx Jﬂ)u‘"" PO | "('" S
oS gl ccale Grene N1y
WSl @ (5 el
il el S S L s
P S S o - 2
”' S l:.gw ,I oh:\ KL’}.”_’
ch (G e § b S
Sib s el Sl el

- STy gl A e L
el el lis 0 )
Shuwie Gl § S Lk
o o S ST 5l s
Sl 2 A el o st
B e LS K KL ol ey
Ol § i Silgy oy @
SV P I X
oh o o Uk e gle A
3083 Ay & L&y L 501 S
e W e L N
Sl sl Bl S ety O) el
el B 09l Ulga 45 055 Y)
P T NN SR
W oea Ul o Ki. Ot
ayler ca Yy igs da K4
A5 S pl i K S
O wa by 5 lay a3 )
T BT
ba day o5 o Gla
S e b A Gl e



241 Discussion on wtrking

Gl 8 450 o 45 S
& u:TJ""" SeaNe S AL
Bl B e BN 4
b (B e e eh ol
Opsfel (B e o b o
o O b 8y b Sl e
B L PP
ST e O I K
e L
050,51 e gy e Gl !
o WY e = S S
Oply s & Kb ! e 2 sy
GAIKS K SN o S
£ Wi“}'l_, A qg_j’ e 5
W ooe e Sk S gl
B b Sl e Soam
E Opn S Ll e
oo B S Ses - A
P SR I T R
35 Opm 2yles UySl 2jlen S
L b Sl 65 ol s
K e b 8 Okl 4 pb
L e Y IS TV PR L
Opieds 3l opslS HeRs
55 O O g w3 S N e

o

o;:ar-{

16-13 RSS/ND/73

[25 JULY 1973] of Ministry of Education, 242

Social Welfare & Culture

& ol -! cele J
S oslS Jy s ade el
f"“'id"l )4 Al Ly Hia p

S By 5 M &
ujfdu. A
comle O e b L fesim
RS R IE V I RRCP I
U7 280 e Alde o Lo

o=

Sl s e B Gl Oge
sl Gl I oanlignS
S s LS ALl pyd
1 Jezm s Sygw ae SO
‘\‘,‘-r.)f- 2 Syla gl am ae
ORFITTRF SN S S S
u.:_,d} o o A el
TS IO SRR YR PRRPRPIS gV
o Sl A Ay b el
e WS S K ET ¥
Wby a i OpS oK Olay
0 ST S g7 I X
hone: 357 Gesgudl, gl oy}
o2 o A GRS sl
aitby 5 e u,,f, sy 8§
LiiyS

A5 adle, ol

N EUSESR SR

»o



243

r

Discussion on working

o o oW SEL e
5.‘ - CJ‘L e
- L e Uk § Ol
25 Gwh L Oy iy
& gl ha =5 SO
S A e Gt Yy
N L IR NS U Sy
Viadl o a'-uL
ulf; If Sepia ey <
Sy A5 & amii B a2
S SRR IPIPS R
e o e ey
Cr S ogpen S oo 4
A O LS el $3 5 i
- ol A o 2K e 5
poa A ea ady Lp 1))
el py e SIS 0T
Are apl o Sl HS Skl
Sl LS Lily
e e I e I Y L
&5 DRl L LS L S o
WL R R NI
f"!’ U Lo o  g3h A
el K L
LD e fale s o
Vopldas o fosoin S Je
-‘.,_,.'JYI_,&.*.,&__J,j

e
L .

J'- \.‘.4).'@ a

[RAJYA SAJ3HA]

of Ministry of Education, 244

Social Welfare & Culture

gl pmt ylr e
s A g R g e
Sy S Je
S i e Iy e
g P M o Oy K
Sy — 9 deal o) 33
S s ey
Sl sl - e iy Oy aly

= T

Ol V)58 ot Oty sdips I
ol K KD e A 85
A Y » Shide Sya o
St S gt S P A
Wy g Je i = b
P osren G5 dila o
w—py )N b & A,
L Sk oy pst S i
cyd @ e K Kas 45 Uy
ar O Oled Bl ety s
S ap dy IS Ky qey
S5 25718 01T Gty e ool
Oileay g9t L b o=l s (ome
W e g bl 5 8
WU gy e )5
o Ofnge ) Ul by 5

A e Ll O gl R



245 Discussion on working

I R e e
o on S KyS e o
K ol e o B
S or KK FS b a gl
Wbl an I ool 55 ogaie
S o a4y K ool .2
) s agallls Ll o)l
O et aglsl s go p o
Sl e sk 35 0 §
Jor...:*#-ﬂ*‘.::*-"-ﬁc—i'w
ST " S=hl 35 Qe
- Ul g a2 ag O &l
295 A M (o SR
« o -5 il e £
L il 5 O P o o
Kl e S o
e - g2 2 ) leS JRm IS )l
S et
S A e Y Lad)S Sapils )
S 3l a5y ol b g
5O L A srak LS Chla

o o
‘;\J 2 dpaa LS sbla ay

oA Shpla Sila KOs
et oKe s UL el Slaily
pre gm0l o e
Ugmphe D 3 Oy a5 LS
L5 sk Jx 5 oy sl
TR LA LG W TP

[25 JULY 1973]

of Ministry of Education, 246

Social Welfare & Culture
by ke e ..n-fn' Kgav!
S 2 Ls ol s Y
o M et - & gl
Sy qws e e S oK Al
Olay oyl e Pl E Cslen jle
o Sy T e S
;)ﬁ u}u'r v L oyvaee N
&Ly e plBST 0 )
st 2) S A e Ogep b
& O At e SOV Olay
FESPERT N PR LN Y
0 pp G Cley Olden Oy)lia
o S50 5 Silay §
a_,l.fu:ac“‘.i_-awqg),l
IR e e
Gy A5 e e fae Sh
T

-4 Ul is

il wgrc mrit: qg Wy g
P A

G 5 2S5 St e o
vy

ot AEET it 9w SIg 8T AT
| E



247  Discussion on working

A s e dad ) 80

‘S

L N
3 { PRPSUPL G X PR ot
o= pt -2 bl L,-w&r ks~ d"‘r
W os ol Sl § Gl e
g SO ST TR
Lyl Kagbs )T 67 O S
ey e jlea 452 LS 4
- e )8 S8 ek W
e _.}( S ol sl Sy uytia
22 e b ek Gl oley a8
S BN g Sy S

-

At B Dy )l = b

Rl e ON el D 2 L s
S e, B o aay faS
L a by B g
eeh 4 2 A, e
PE Y N S Y »
ol w2 Ll e A ke
&5 000 S S e o)
A e s e S
o ke ) L 45
oA S e Oy Ja o)ge
o e S s e

[RAJYA SABHA] of Ministry of Education, 248

Social Welfare & Culturt

el W S e oy
sy Ao e U ol
I
Sty Lkl 512 zele GT o
M e S g5 S et pln
» Ao - ST phy e
S S P R L
Al gy oy oKe 5 S
Jl‘f*”léazk-‘?li&?w-"&
oy SE SO 5 oA S oa
o Jpr & 2 hla WY
55 OmpaaS Ol opr LS A
B
§ Sl aS 0y Sl S bl
g & pda Oyl dete Ll
—h Dyise i oA

hayl g e b S Opl e
S 55 ;' o b O ._f“’-“
BRI R IR NP RO DT
Jeme OV o s A L S
P ool & e il I bW
Upa U5 dalystoge by 2 e
ool &y egmpe s gl W
- et e



249  Discussion on workig

[ 28t oo s WAt (I NIA) ¢
arzg HqvAT AEd | UHad 67
g fady ot wew A @ F
faa oz affardy ama 8 @A
WeH F a4 ardl H1 FgT W T
Tar g W7 9An  qeawfadq @
amiT gt g, T A Hew agdn
2, amFa Gar g & Al qEer
wEl g1 Afay  gwr arere
odam fafadt aow &1 wEwada
fafel & & s T q&
# g7 fafeedt & @aw sfaa &
o at %Y 3W Hew A1 T OFWL
grm? 9 agd waATw  qEawfad
#t fraedr s @)

g gare  qear § fow a@wg
T AAITAL, FZAIT AT AT JARR
ST AT, G RAT O AT AT A

i g & ®ie wufaai agdr
wAr AT W 2l W a@a W
frard =xat § ggrg om @r € 9Aw
gga A1 gofear E-FmAa 23
F faars aga & frad@ U 5w
#det gd & R merf s @ €
wasi ar arfaw & ®dr  fawl gf
foara fa8 @ q5% F I94 FmEl
F1 %@, FIE WG, AT AW
% warar 3w fawd e ad @

E

[25 JULY 1973]

T 7 Hindi transliteration.

of Ministry of Education, 250
Social Welfare & Culture

T o gy qgrd o1 wr § oak
W qF Homgrd o T, A
% 3dA FE1 F Az A1 | gardy fafaedy
@Al Wgd  Afair a6 ad
T OFE) WU AT ERA EAI
et @1 fog, wfeaw, faa, &ard,
qEEl & AW 9% T A1 avg
gy ¥ ogrlaa 4 orF 4 gy #
LTS WAST, ATTHIAAT AT ZEwiaat

d wWggem FT % Al 39 ward
T OWT F70 T FWIT OqEE A0
WEW # @ A | gafey awr

# oEY aidfta 29 aEr Fad
N FE-wve A 9ifgm o
g feaew & faztge =1 T 9

A F TgT wAE gAEEa ®
AR ¥ TEIT AET A4 339 FO
wg faar & awiiaq o fa=fad
# qréE FvAT § WET AAHA F
g dm FeifaE.T & gafas )
1T #qqdr ar w1 gwEer fe,
wdas gard afFa 91 g g feed
oFe H 1 owdr Wi 3 s
F G T % g A qga AvAIEE
g1 T A wrg EAEAT Qi
@ § T RIT WETAHT ardr g
ST d) HT oATS % F1E FT ALY
il ! Agi ww &l agl gmr’?
gl #1f A oGt &1 af
O Gt uAnaiea w7 g IaE-
aw Fh famd o afaae
W fGad awaifAar aEAae @
Az Wi sfusar & AarEar fran
AR AT AT AT A Ad &
Tl g q A agl & qeaan 644 F
T WIT & | ST 7 TIF 4797 FTE §
o off s faa qa g gfew &
qr-g-dt & fa1 av g agf g #}
g g faagt 7w
wHE gAY A qeiegfed wrefaw



251 Discussion on working [RAJYA SABHA]

[ =t wo srmas WA |

§o W@ @ N T add ¥
gt smgfomm &7 gsgd@ @
F< 411 # wgar g B oww ag
vaz OF @ WEAm ¥ I E
g AT gar g a1 W ahds
&1 YEl & oW "eadd §1 aHH Hew
¥ oan g dgie awmr g 4n
CE I e B € O 1 - M O
ferwar @ w9 at@ &r1 A1 W@
aiirEl uAE &9 % AmEvE g
¥o W@l FT 91T W@ §) aEr
§ g F M &% I U3 4
wag@  Agl gWr qfgT)  WTE
Fifad—udrg FAEfGd § FEd-
qraT &1 F1§ qEar g@ g qrer
@l &1 wad gwre denfan arg
g A4%r wie® W 9gd g
wdg Affafadt § aga A48 @m
qe A a3 g A g ¥ e}
sifse géw A i wgng feead
sg e o d@ ogu g @g
THET Wgd 4@l 93T g1 aam
wew @t Afaafefedi ¥ gad gEe-
qW %1 1§ W &1 ufEw
F AT A AfF awErt A
g war g eafad s@Er @9 aw
% X UZ WAAl g g amar
o A FrE aRd FEw
W@ A arEl | W oad
e gl 97 AR ag 9@ F aww
FT aFFT AT g A9 ar faw
FUA FETT AHATT FT G111 1951 T
oFz qfew dgE &1 dama § At
HIATX Mo AMFC gHT W Y ag &
FYY TEAAE A G5 FL AT AT @Y
aFar 4r TEE weEr  acdEr ¥
ey w7 famr s @k
aum wwel ¥ fawew wna Sfew Gan

g

of Ministry of Education, 252
Social Welfare & Culture

Wt s wEm fFoaga & O mn
& W garm w1 owA & owm oaEEA
O faEar @Akt w wrarEr

9 AR AT qH g St g
AL § ITEN GAET AT AT
‘ i

oA’ T q g1 gafau
fafaedt =@ woar @ AR a
wfaa wRaTa F#% wWE agd

AT WFGR g afET w7 aw gard
wigata & 9 gad faewa
T E1 gAT g9 AR 4eay
4 wren far f5 agt ax wfesst,
IHT AT FCET W oarve g
®F A Fw famr T gEr
ar @i faar oW aE FEt
afme g1 faar war 8 gy
femdde fasgmr amta 21 aF
feest & g Fm 4 afer
W 1947 @F A9 SHEAT  FT
g 4t wv gg fedr R
Y gEd TE N e 1047

A48T UR 49 €% aq Tl

W €T q9 a7 q9g
LRI - ¢

fr ug
¥ g€ %



253 Discussion on working

Wi wft o s qw o
g a0 wf Far amar

ot W Al 4y war §?

o ooWo swem  wwt: af
et & woftdt 4z 4t a3

5
3
]
1
:

4

|

4

3
EE!
CET S
ER I

i
A %
%%a%
143

14%7
§m&
34
cEES

E
23

d

ﬂ'ﬁ‘

-4

3
44373

et
2,9
392?

Z 3
?iaa
332

fa 1
424

:

A
|
23

potE L FEES EE 3|
T
- %Ziaéai*g
5-§-g% &%iiﬂ
a agw% ?%
i1ahg
4 =3T3

b
2

2
14
144

[25 JULY 1973]

of Ministry of Education, 254
Social Welfare & Culture

wrg Qadt  dar Wk qer #
famr amaf & Fgafaar &t awdr 2 @
ITAY GO TIOAE fAETT AT WA
21 dgmm & weim wom g
fr @ wwafal 1 &% s W@
Fifow &t srdr aaemm # s
@ arw F wEr g 9T 6w g

faq awi &Y avs & ggoa

e 3aF art W wr foare
1 FET #n oAt & ggwy dw
w0 & fan dmw g1 o A
weEd & g ¥ gyl 3w oM
@ FT Y@ § WK T o
g fr s At Whpm ww & g
FUTET AT AT |

SHRI M. RUTHNASWAMY (Tamil Nadu): Mr.
Vice-Chairman, Sir, may I begin by wondering why
the Department of Education and Social Welfare,
over which the honourable Minister of Education so
genially preside-, is called the Department of
Education and Social Welfare when I see ven few
items of social welfare within his jurisdiction? It is
only according to this Report, reporting the
activities . . .

PROF. S. NURUL HASAN: Sir, I would like to
make one correction. The document that the
honourable Member is referring to is the Report of
the Department of Education and the Department of
Culture. The Report of the Department of Social
Welfare is of light blue colour and this has also
been supplied to all the honourable Members.
Apparently, he has not got it.

SHRI M. RUTHNASWAMY: I am saying that
the Ministry is called the Ministry of Education
and Social Welfare.

PROF. S. NURUL HASAN: We have brought
our Report in two volumes.

SHRI M. RUTHNASWAMY: There are WW
items of social welfare mentioned in this report,
namely, youth welfare and sports and adult
education.
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[Ref. M. Ruthnaswamy.]

Adult education is no doubt a very important factor
in social welfare. But the progress made in adult
education is veiy halting and hesitating in this
country. When you see that twenty years after inde-
pendence only 30% of the people are literate and the
rate of growth of literacy is only one per cent per
yew, you can realise how backward adult education
is. A new device has been found and it /s what is
called functional literacy. One would think that it is
a new discovery of the Education Ministry. But
every system effective education has to take into
account the function, the environment and the
background of the people who are to be made
literate. Thus the agricultural com-munity would be
educated from the standpoint of and taking into
account ilie background of the farmers, the
cultivators and the farm labourers who are engaged
in agriculture. But let us see what the growth of
functional literacy has been. So far, about 80
districts have been taken into account in this
movement and this Report promises that another 20
districts will be brought under this scheme in the
coming year and the annual output of this functional
literacy movement is one hundred and eighty
thousand per year. At this rate, in view of the fact
that the farming population, not only the farmers,
but also the lease-holders and the farm labourers,
constitute about 100 million of our population, it
will take nearly a hun-+>ars for this functional
literacy scheme to bring about the literacy of even
the farming population. So. a more vigorous systeni
has o be discovered and one has been brought to the
notice of the Ministry of Education and that is the
Ven-kata Rao method of making adult people
literate. This method has been invented by a veteran
worker in the adult education field and it is claimed
that it will make an adult literate within a space of
three months at a cost of Rs. 20 per head.

I am very glad and am thankful to the Ministry of
Education for making the first step towards the
encouragement of this method. Recently, the
Ministry of Education, under his leadership, has
sanctioned a certain amount of money to be sup-
plemented by the Government of Andhra Pradesh.
Now, Mr. Venkata Rao has
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gone to the district of Nizamabad in Andhra Fradesh
and has begun his work. At least I am looking
forward to the results of that movement. That
movement is successful. I would recommend this
method most enthusiastically to the Minister of
Education and his Ministry.

The other social welfare, with which this Ministry is
connected, is the youth welfare and sports. This is
very properly in the jurisdiction of the Ministry of
Education. In connection with sports, I Id like to
bring to the notice of the Minister of Education the
fact that there has been a kind of scandal recently in
the appointment of the new manager who
accompanied the Indian Hockey Team to take part in
international movements. The gentleman who has
been associated as nanager with the Indian Hockey
Team for years, was substituted by a police officer,
the morale of the hockey team can be sustained
abroad with a new officer being appointed just on
the eve of its departure from India? I hope the
Minister of Education will look into this matter and
right the wrong if it has been committed.

These are the few remarks that I would

'ike to make, Mr. Vice-Chairman, and I

'‘nope that the recommendations that I

have made in this short speech will be

pathetically considei the Minis-

i to be able to take the steps that are

necessary to encourage this movement of

» literacy, because that is the founda-

*ion of political and social progress. Unless

the people are literate, how are they going

come progressive not only in the field

of economy but also in the field of social
progress?

I hope and trust that the -Minister will take up
this movement of adult literacy as one of the chief
movements with which his Ministry will be
concerned during the term of his office.

SHRIMATI SUSHILA SHANKAR ADI-
VAREKAR (Maharashtra): Mr. Vice-Chair-man,
Sir, many of the hon. Members have spoken more
on the educational arpect, but I would like to deal
with the social welfare aspect of the Ministry.

Although the Social Welfare Ministry can take
justifiable satisfaction in the extremely good ivork
it has done in the last more
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tlian 20 years, we still feel thai the Ministry will
have to again gear itself up to play an importanl role
in the ">ili Plan period. The Department will now
have to promote manv neif activities to meet the
challenges of the seventies. II «r fail to do so, it
means we are still less aware of the ramifications
and intricacies of tlirsi-challenges.

1 lie system of social welfare sen ices
which lias been achieved till today
h\ the standard of its time, bul it is not
at all comprehensive and adequate to meet
the multifarious problems and needs of the
This system has grown up at diffe
rent speeds and with different patterns.
The impetus came either from some press
ing need or some visionary idea, rather
than a set plan. But. Sir. now we will
have to work to achieve a balanced eco
nomic growth tnd social justice for tht
society. The .Ministry will definitely play
role in making people ready to ac
cept the new technology, new science and
even the mw way of life without making
lose their feet off the ground. And
in order to achieve that, the machinery to
reach the remotest villages and backward
and weaker section of people will h
be evolved. The network of social wel
fare boards all over the country will have
to.be remodelled. It should work as a
dynamic agency to meet the social needs.
It just cannot be a meeting point for
worker and community, but ii must be
a strong force which can weld them to
gether, which can integrate together
for national integrity and progress. Social
work v must adjust to developing
philosophies of social work and also to
changing professional knowledge and skills.
WOI k should be given the highest importance. In
solving the pre* bleins of lhe weaker sections of the
society who constitute the majority in the country.

them

The concept of social work and methods are not
static, as they contiriuously develop. Social work.
Sir. can really supplv a field laboratory and it can
tremendously help in breaking down the class
distinctions and help in establishing certain stan-
dards and values. But it requires coordination and
cooperation at all levels. To give an example, Sir, I
would like to attention to one or two cases. What
happened to the Bulsara Committee Field

17— 13RSS/ND/73
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Counselling Service lo.help and guide voluntary
organisations? What is the future of condense
courses for self-employment for economically
handicapped people and whether any evaluation of
such scheme has been clone to lincl out Whether if
has served any purpose:

Ii is an accepted fad thai evaluation
is a scientific investigation to judge the
efficiency of a programme in terms of its
objectives and achievements. Do we do
that? Help for people's individual and
personal difficulties call for expert skills,
especially in a welfare slate. Have we tried
to make available such expert knowledge
and skill for the use of the agencies who
require It? Related to ibis is the practice
and training of social welfare workers.
As the functions and problems have diffe-
lentiated and multiplied, it is very neces
sary to provide ibis facility. The very
purpose of social welfare services is to
make them available in an effective way

to the society. It is a well-accepted fart
that along with the Government Agencies,
ivate voluntary agencies are  indis
pensable to work in Ibis field. The time
has come now that not; only we have to
extenl these Immensely, but we

have to execute ihcm skillfully. And this requires
more social workers and a continuous effort to
increase their potential competence and then alone
the organised social welfare work will be elevated
to a position of great importance.

Efforts will have to be made to achieve greater
effectiveness through periodic reappraisal and
reformulation of guiding principles. The held of
social welfare is undergoing a continuous
development and diversification inio specialized
areas. Thus Research has become a recognised part
of our social endeavours.

The Indian society is being churned from
torn. A small humble villager also

aspires to be something, life everywhere
the move. In such a critical time,

every individual needs some help. He is
to be made aware and conscious c,| the
sacrifices and adjustments he has to make
for the betterment of the society. 1 may
be permitted to cite an instance. As part
of ihe Gandhi Centenary Programme, the
Maharashtra ~ Government had announced

i villages doing outstanding
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Sushiia  Shankar  Adivarekar.]
More than 5,000 villa"., pat
of them,

[Shrimati
social work.
ticipated in the competition. Oui
lue i .maided different pi
I visited some of these villages to understand the
motivation behind their pro-I realised the
importance of highly stimulated social action. Is ii
not possible that S lakh and odd villages in our
country could be made to feel lh.1l llitev have a task
to fulfil and lace the challenges of modernisation?
Can we nol build up an appropriate mechanism for
motivating people to act together for their social
upliftment? Lei farming and productive activities
get dovetailed into the

! and human side of life. T i most of the
programmes are stereotyped, working with the same
slow tempo. Ilnv benefit the richer sections among
the b ward people and the less fortunate are left out
of the pale. This will require new programming and
a change in the attitudes of the Social Welfare
Ministry. Is it too much to expect the Social Well
Ministry to devise ways and means to bring in this
new transformation with all the rich experience that
the\ have ol more than two decades? And I am more
than confident thai the Social Welfare Ministry will
recast its approach to the problems that we are
lacing today rather than cam on iis activities with
the same old policy,

Sir, I sincerely feel thai the time has
come when social welfare is given Ib. maximum
importance in order to achieve our twin objectives
of eradicating poverty and fighting social inju

Thank you.

SHRI G. A. UTAN' (Tamil Nadu):
Mr.  Vice-Chairman, Sir, von might re
member that Prof. Nurul Hasan's appoint-
a Minister of Education was an
nounced when we were nol in session. I

was one of the very very lew. believe ii
or not, that took the interest,
pride and happiness in this appointment.

SHRI M. RUTHNASWAMY: Why do
von sax' 'ven

SHRI G. A. APPAN: Whatever il is, that is what I
feel. You might also be aware that when his budget
was discussed for the first time. I paid great ovation
and encomium. Not onh myself but there were
others also who were happy over il. Bui  having
my hats off for his proficien
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in the fu Id of education, from the pi i
forraance 1IKII 1 have seen in liim a
Minister [ am pained to see that whatever
we spoke on the floor of the House to guide
him or jii-i to i<-l1 i our own experience—
not to guide liim because he is n very
high! i ii pii'Di! our experiences,
our vieivs, inn suggestions were not pro-
p-ri\ heededto. Some of the views Ito point

out here.

Everyone's  toother tongue is sacred to
him; ii is dear to him, to her as well. In
the field of education one could under-
d things better and gel bettei educa
tion if it is through one's own mother
tongue. Nobody can dim if and if '
Il languages scheduled in the Constitul

DI India are to be developed, tm humble

view is that each language should be left
to its own sell. For people who are jeal
to protect their own mother tongue and
to benefit I» it should support and |

for its improvement ai his own cost but
not one language to be supported and im
proved or developed or encouraged ai the
HI the other languages I bad been

a in. the Consultative Commi

of Education and Social Services. You know the
Constitution provides in the Directive Principles
of the State policy

should be free at least up 1 I years of age, tl least
upto 8th standard, if 1 am not incorrect. Everybody
wants to develop his own language but on a
number of times both on the Boor of this House ami
on the platform of the Consultative Committee I
requested the lion. Minister to please satisfy the
greatest aspiration of not the majority but the
minority in the Andaman and \n Islands. Mi. Vice-
Chairman, I have some of his plans. He wants to
give top priority oi very high priority foi the deve
tent i Urdu within a .slum "i P.M. span thai he has
been in the office. I do not deny that I do not object
to it. You can develop am language to any extent, Ix
ii Hindi. Ci'dii or Bengali. Bui should noi care
to give education at least up to the Kih standard for
the ramilians in the Andaman and Nicobar Islands:-
Eight or ten tinies I ha\e made representations. I
have written lo him. I have written to ihe Deputy
Minister. 1 have written the I about Minister. I
have written to the Home Minister. In
spite of thai il
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is being tossed about ibis way and chat.
As a humble worker in the held ol educa

tion 1 studied the history of development
ni education in India from 1914, 1 did
i)t go I" fond thai pet iod. I hi educa

tional system that prevailed in India up to
1934 wras nl a good standard. In those
da\s even matriculates occupied very senior
positions, li may not be .t surprise thai
even matriculates were able to compete sue-
he barristers' exa- mination in London.
You can understand the standard that was
maintained in those days. The late Barrister
Kthirajulii was an example. What about present
day education? 1 have seen a number ol M.As.,
even I'h.Ds. who are QOIl able to draft an
application for a good job perfectly, cor-id
without air mi-lake. Many'Isetn. Is it
the wax our education should be  dealt
with? There should hea wuniform system
of education, a uniform syllabus throughout the
country. Why this duplication of education in
the states as well as at the Centre?  Why
should there (vo departments, two institutions
look-titer education? Ii is duplication. Itis a
waste ol money. Some of out friends said
that Prof. Nurul Hasan should re-Why?
After all. everybod) has his own work and
everyone cannot be I'l,
Everyone is a specialist in a particular job
or avocation. One may lie[ in one or two
jobs. Tell him what he should do for the
country and in the
interests of the nation. I el him do h or
leave. We are no,’ people like Mis. Indira
Gandhi to take him lo task if he fails to do
ii. Betaire In is a Mintstii quest
him. We give our suggestions. lalt any
country. If a good thing is spoliiv ii
is splashed, IIn nun is

trded. The man is decorated and his ind
policies are  implemented in into. In
India good voices, intelti people's voices
and suggestions are being

d like a voice iii the wilderness. I only
humbly submit that the various educational
authorities have been playing ducks and drakes with
the educational progress of the young people in this
country. U is ethical ion that is the foundation ha
citizenship, for democracy and for all

acss in the country, vh., economic de-
velopment, educational development, social
development and what not. In the pasi W( did not
see these things, this much ol  student  unrest,
this much ol teacher

for every  job.
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unrest ami this non unrest.

We bale seen h even in the elc-ediicar.in
standard, even al the middle school level and
also til the highschool level. Why? Please
pardon me. As a leather I say, I have
been a ifrom my early years, 1 have been a leather
in an elementary, school, in a middle
school, in a high school amiin the

training school.  But 1 io work from si\ in the
morning iii! very late in the night.  Teaching is a
missionary job, it should be laken in a
missionary spirit, reaching cannot be taken
by a
who loves nifiii, loves leisure.
No doubt, leaching has a great leisure provided
we an able to do our duty dutifully and utilise the
spare lime. How nt.iuv of the present-day teachers
are true to their jobsi I sav, not many, except in the
private!] managed schools, lint lo! this Gov-
ciuniciii to (tub all the private-
management schools and aided which help noi
themselves but the Government, by running the
institutions more effectively, in i refined and
disciplined
nh luiic efficiency at hall the time, grant,
mainicnano wants i, give them all
hardships.
Ii is payingiis teachers because they are
able lo agitate, because the, are able to
beiausi they are able to give trouble to
the Government. But because the private
school managers are vet
because ihev'are not sullui<m-.
ed, Thev do not taie. There is a
Iination Bill which the lion. Minis-
tei is going to pilot. Of course, 1 have
told him: ™ nit the school mana-
gers who have experience. But do not tryto
kill the goose that lays the golden The new Bill that
they are going to intro-

uanis

biti killing iln

lays the golden egg mnoi one goose but a

number of goose, i request the lion. Mi-

see that he abandons 1lie

Bill or tliu In- gels tie »Cc  or
views of private managements.

sir. I entirely ague with Prof. Kulhna-
vvain remarks, I like them. I was doing
adult education even with I.anbach's Chart.
;i that 1 was able lo make people

was in my high school

career. In our days only high sthool stu-
dents from the missionary institutions used
io take up that work. Government did
anv attention to aduh education
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[Sim G. A. Appan.]in those days. When I here give them main nee, nol

was in the high school and in the teachers'
training school, I used to go out (lining llie week-
ends and

take up adult education co............ ss through
Mr. Khaitan and Mr. Lorbcer of Pasumalai, the
architect of the Kallar Reclamation scheme and of
adult education, stalwarts in those days. 1 agree with
I'rof. Ruthna-swamy. The Hyderabad Plan could be
done uTid implemented within three months. \
person could he made literate within 5 months
within a cost of Rs. 20. 1 think the cost factor may
nol be correct. If you want cheap things, it will not
be worthwhile. But ii is possible to make a person
literate within 3 months, Ai the rate of Rs. 20 a
month, it will cost Rs. 60 per head. Let every teacher
take 1(1 people every month or 20 people. So. lei us
have j band or aiuiv of people who will take up
adidi education as a missionary vice; rather than
keeping and retaining people upto 60 years you
retire people at 55. Let the teachers take to adult
education and be paid the same salary. 1 feel undue
encouragement is being given to people with good
merit. There is a proposal in the Fifth Vi\e Year Plan
for merit scholarship. But many a time these schO'
larships are given to \erv rich people. This
scholarship is a grant, an aid given to alleviate the
sufferings of the parents. A number of officers
drawing Rs. 2,000 O) Rs. 1,500 per month have
come and complained to me that their son gets his
scholarship onl) at the end of March.

SURI PITAMBER DAS:
it three months in advance?

so that the) get

SHRI (J. A. APPAN: No, ii is at the

end of the fear. To whom should the

loan scholarship be given? Please do not

any scholarship to anybody who can

manage without it. Urn do give financial

assistance to those who waul it bill nol as a dole at

the poor man's eosl. Let boys who are talented and

who want to return the scholarship money be given

scholarship. This would be in (lie interest of the

nation, in the larger inti let them repa) when the) get

employed. dune lift! rings.) "two minutes. Why do

you throw away money on those who do noi Ar--,

rve ii i Live loan 1> | thi \ will i< turn ii when the)

come back and get employment. VV'hen they
cami

Rs. 2,000. Lei ii be recovered. Our coun-
nv is not a rich country. Ministers should
not dole out money. I entirely agree with
Riillivaswamv dial our education
should be  job-Oriented, preferably agri
culture-oriented.  India  being mainly an
agricultural  countr) oui  education  should
be agriculture-oriented, What is the use
of turning out people aimlessly? What is
the D SI nl turning out a matriculate, turn
ing mil ;i rt'C. a graduate or a post
graduate and what not? We should have
the cosl factor in mind and how ii is utili
sed. When a person invests money in
thousands be does expect interest from it.
Is i not (he duty of the Education Mi-
nisiiv to see that the money spent on edu
cation should be usefully spent; No doubt
il is social seii free. But
ii cannot be frittered away.

J UK VICE-CHAIRMAN (SHRI V. B. RAJU):
1 hat will do.

SHRI (,. A. APPAN: Only two or three minutes.

I III. VICE-CHAIRMAN (SHRI V. B. RAJU):
Vim have already taken more time. We are getting
late. There aie oilu-i speakers also. You have
already taken 18 mini.

o SISO qEA i
T A% T 1 uT FA gAET
SUEECININEIC S E I
w fam 7 fafeqm omared
1 3% F21 2 6T A drer omm
% g A & wAdw femn g

ot warow fag s, TEwr
w7 & fau var @)

1 WRTEY SWE gET ;"
SHET WA FATA R 49T WTAEHAT
L4

Sowarems (|t o dto Tw):
uTH # W ey ety
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! WAl WHE 9ET: U§
52 H 4% A8 gem i

SHRI RANBIR SINGH (Hanana): Another
resolution is coming up on the non-official day.

VVe can finish the discussion now. The Minister
can reply tomorrow .

AT owT wETA g | fEAT i e
97 ag WA qe W@ o@ @

FrEanaR (dt dto e ww) :
wg fawom meAewdr wRS § oA

SHRI A. G. KULKARNI: We have t* the

ivdrk to-day.

SHRI OM MEHTA: Ti has been (tedded already.
One day is always given for this purpose.

;mﬂq-'i' Let us not break the tradition.

Mill;, OM MEHTA: We are prepared to close
the discussion if they are not inte-I in the reply.

THE VICE-CHAIRMAN (SHRI V. B.
RAJU): Yes, Mr. Barbora.

S][RI G. A. UTAN: Onlv two n
points, Sir.  [.have taken only ten tninu

HIV. VICE-CHAIRMAN (SHRI V. B.
RAJU):  No. )ou have taken 18 minutes.
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-SHRI (... A. APPAN: Only two more points,

THE VICE-CHAIRMAN (SHRI V. B. RAJU):
All right, JfOU can take two minutes more.

SHRI G. A. APPAN: Mr. Vice-Chairman, I
nave been idling the House and
the Government that elementary education is Bore
import an I for the country than higher education.
Those who can afford go in Cor higher education
but in1i
lucation there is no use massing 83 en Hi
students in Standard I. I request the lion. Minister
to consider this ver\ important suggestion, In
Standard I and Standard II the strength should
no) be
than 25 or 90 pa class. Otherwise it will not
be a class, it will lie only a gang, and our money
will he wasted. How (an a teachei  manage
more than 2u oi
(iits- Al least 70 per (( in
money spent on education should go for
elementary education up to Standard VIJIL
He should also see thai all children within
the school-going age are brought to the
school. I  parents do not semi then
ien, we should | iiie parents and
H children below 11 years of age
into IThe field of education.

1111. VI(i CHAIRMAN
thank you.

(SHRI \. B, lit,

SHRI G. A. APPAN: Regarding Sche
duled Castes and Scheduled Tribes, you
arte nor able in admit Scheduled Castes
people up to 20 per cent though the Con
stitution provides for it. Yon should make
it a point m rant for am
school, collegt "i professional insiitution. win i
her ii is under private man i or it. is a Government
institution, unless this quota of 20 per cent for tlit-
Scheduled Castes and , I pi i (cm lor the Scheduled
Tribes is fulfilled.

THE VICE-CHAIRMAN (SHRI V. II. RAJU):
Now, please sit down. Mr. Barbara.

SHRI G. A. APPAN: I hope the lion.lo
do lull jUSt
'he salient i hat I have raised,
fthank you.
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st oA awERr (s e
FUFATfy oY, WEEr & 25 @1
% arg s faenm wATEE & AR
T &t #15 fzam & AT T F1E 39T
@\ g s 5 oW gag wEad
REEHCIE I O G I
St ¥ wEr A a1 51961 Fo
g7 #7 1971 fo axw s fawmw
W &7 qear @ 3w 7 333 (wfw-
yq dr, ag 386 fafags ax a=
TE | wg gEd 2 ORAIL AW W)
T S faredr FATAT 2 OI9H A S04
faadr amaw g, awarn afira 3
At zEdr g9g T F 7 FWE AL
2fF oow A= g ERogw ¥ fF
a9 sg wwF @l &q fafea g,
a1 T & ORIy WG AT aq@Ene
Frar d=w g, o @ ofEaEd
UFHAT F1 €HT FT GUAT | A AT
a1l warg 2 oA A fagar o
AT FXT  GEA ITAT Bl T AW
H, 39 AT F TAd a0F F q9g
7, fATeaT & #r aEE "W Jed
ST HY ag gATA g R Ser
T eEY d A wF farer HAU g SvAW
Fear aifgd, {97 oAwez  oaw-
TS A9ET &1 WX ITFT FO
Tedn oarsd faar s @ gw
qFE 7 ¥ AL F A FAT F
frarfadt &1 amzd sm FwT #7
HFT fggm Awm oF tET S
AT W FAT 919 AR AN

-

FT 99 Ar@ @&l & Ay o3mE

qE OBWT L AT OAT W A 7
¥ FH ORY | TZ AW I AT
gt garg, qEA ¥ ogAr @ AR

9 F zEY W A ogaAr ¥ w4

g oA 1917 ¥ wfa ¥
AT =T WY T @A § oW
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EiRizicEEcinl
AEAT T TAIAT FHITA FIT E-
A far @aswr ot ww o 3R
feas dadass & fFaa s
afsm g Fma zowAr mETm
a9 591 % mfan— 3 A fama
fAfs grzm " aHiew A #
a a3 wmfeiw a3 go g feAr
# zofry ay ag Aamt ®  &wE
;A T W a7

sFTedT 71, Aafaq s ;s g,
afzm war mETsr 2§ o
fres 2 f ;

F ozafoa wwm om owzor § fraeew
arfen & za-fir Iw A@m wrE-adT-
T F 0 TAFOFAA W
WITE 9z oI -

a1, T g FiaT mzg anges
igfa=y 4 59 1958 ¥ w1 TR
T, 4 Ay feAran s oAy
TER O% Awan ## 19710 W
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2T wT R OATH E s A
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qr & fag Fead T sy o I FET
g1 ™ aw #1 ol gt g
| § W gy A g fafs-
w0 i w9 o 3w F frmw o
fat &, = av =W v & B, A
9 dafaT sTEw F7 famr & Al
owredter aar Y 1 &nd # of gy
o<y Y sygear § W7 @A § ag v
g 5 5= 39 & @ faweif # o9 5@
s g A swag WA
SAATAT W WIAAT § THRT GH AT
sfgu |

faeelt ¥ Fue &E  FTTEET
g) ¥ A agammifoew awd
Faa faedft % & 7 &, afew fegem
FEATG HETAE S F99 g Afgu
01T g7 09 § &7 978 ¥ 799 g1
w1fai |

e fergeam & i # ag WA
gt wf & fw doma F € A7 9= gy
& faardr @ awd &, dfeq gt =
g8 wwer  faardt fage w1 ow
oAt freer § 1 faeslt W gy
w1 WY F= gun ar 9% mraw, (fa-
™), AT o AT ITE A
#Y wagT &9 ¥ A gwEar gar, fad
a9 g1 @ afew § ag wEer ama
g o 5 AWl K AT agT w9 fremr
g\ WA TH aTE 7 AqeqT §L @I
g oomaifas & &t wa W
gfensz gdeg § arndee §F Ao,
agi & faanfagi &1 o Zfam & gfqar
et =nfge anfe 3 S o Grgeam
& W AT A A WTEE | W
agl & @RI F1 §W A7E F @El AT
wred ¥ fgear dF &1 A T faean
g1 wo gAre I H faRal § oqwA
¥t safa = @ af 2w @ wfa
®1wgT ag gwn & W@ wrg o gar
18—18 RSB/ND/73
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&Y, e Y sear gY ar wré gl e
&, wa fazai § gqwar wwa & I
FAHT 3G Ao § € FEEew T 7 )

qUET AT OWIT ¥ GEAA F 47
# fau @i svar faeer 3, afe
oIS 7w 9% 2ud £ fr gg @« ot ofgdr
& waraw § frear s @r 20w
gw ag Mty ZfF gt sl ¥ aw
FT WY &3E firzar 5=y 97 @1 § A7
€9 avg A AT @at § 7 guTr eieed

fire mar &1 s g7 Seamat # wré-
wfria & aam dw wE F
(Interruption). T mqﬁ‘ HrqrEt

# fpore @i azy a3 783 Aram AR
A AET F A7, qgr F AT A
deqrat ® wrz A faadr WA

Tt qvg T gAdaA
AT o dfew I A1 e W eaE
aftiwfmafes 127. 40 a@AME §
ag &T 19 w22 A gfama el
¥ A & afew ww wwra,
Foreg S w2E § oanp adf g WA
@ fawe ¥ o7 Sdiwram e &
Hiew wa awi w1 faman anfan, wfe
gt avar Efraa ¥ FawEi At
fear ot &%, ooy g% A & gw Pt
W oug ey A7 An) A 9T qwdr )

et @ XA ANE dgl WTq
Wi §  TrEeEd %Y #T EI
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g1 FumFEATE) AT IR
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Rus fox § A F o
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STar & #iT ZEd A% 26 T #T
qIAEr & AR waa faer Afa ®
T T M H 38 FIMT 60 W HA9E
1\ ugavh dz sfgue §¥ qafaw

Frar o & s qEd aew
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UF FX WS § AT Fowq g
8, aEwTr g

st weqm 9@ ;WA HqIgA
aqrSETE F71 9 fe g fadr 9§
¥ g fzmm

st W ww Fg o fad 0@
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(Interruption)
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o1 FIfAT AR 9y FH E
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T T |
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T |
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st A ag  wreEEE aigw o e
% ag ot FrE =mEear w60 fw o9
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ZIHT FRATHT GA¢ TR § FAT T
1 T gEar 1 g q4 v
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FE I |
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F A fFemd & 9w Wy &Y
¥ G faar amr § ot A W &1
g, foerer gvaea faar wam9q §
& ¥ =g faaen o ufe e av
frama fad, 2w % F0dr ¥ AT
framaaarEr g 1 (utorption) a7
dze a1 amm & 4 Fga1 1 W@ [
T ATATE |

# w4y o ¥ 9w v &7 0w
A g @ § ITF qWA ¥ F
W & " faar w1 gfmEr are
q aedta 1 adife A 4% qW F
AET qiF A T A U OF ZHTEAT
WRATT @Y F7d g, AfFa o 149
FT 427 ¢ 994 fauw #9 &1 T
g1 W@ & 1 26 FE AT WEIET §
arg @1 3w 9ga fgad & fauo g
e ARl & afw AfFaw § oS
Affas afagc § o9% W@ &
amfor av@mT & g9g &g A

2 afFa smEge ¥ gaar gwd am
9 EIE |

THE MINISTER OF EDUCATION SOCIAL
WELFARE AND CULTURE (PROF. S. NURUL
HASAN): Mr. Vice-Chairman, Sir, at the outset, I
would like to express my deep sense of gratitude to
(he hon. Members for the concern lliat they have
shown about various educational mailers facing the
country. Before I take up individual points, I would
like to stale that I find myself in agreement with
most of the suggestions which have been given by
the hon. Members and, therefore, if I am unable to
com ment on every point that has been raised, I
would not like my hon. friends to feel that their
valuable suggestions will not be taken due note of. I
am looking at the clock because I can see that most
of ray friends are also looking at the clock and, fore,
I shall try to be as brief as possible.

Sir, the most important point which lias been
raised, in my opinion, is the question of liquidation
of illiteracy. Mv
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colleague has already made certain observations in
the morning and I would nor like to repeat those
points. But, a. generally indicated, the strategy
which the Education Ministry is advocating to the
State Governments is that first of all we must
ensure that there is 100 per cent

Iment of children in the age group of 6-11
within this Han period. ~ Second-

JC musl ensure (hat within the Sixth Plan
period we are able to cover the
¢ age group of 11-14 so that the Directive Principles
are implemented. Then, side by side with this we
want to give the next highest priority to ihe age
group 15-25, the >oung people who should been
given education if the Directive-had been
implemented by 1960. But unfortunately we were
unable to implement this Directive Principle and I
do not think there can be any difference of opinion
that it is one of the most important of the Directive
Principles and it should have been implemented.
And, therefore, I can only join mv hon. friends here
in expressing my deep sense of anguish that we
were unable, as a nation. to implement this Directive
Principle. It will therefore be the effort of my Minis-
try in concert with all the State Govern-

its to ensure that tliis is implemented as soon as
possible and, along with this, the

group 15-25 is tackled with a determi
nation so as to make up for the time that
we have lost after 1960." .

Then, naturally there are other
grammes of literacy, for adults. Some
reference has been made by hon. friends
here but I would not make a comment on
that at length. But I would like to sub
mit, Sir, that for achieving these objec
tives we have been making different types
of  strategies, working out these strate
gies so that taking a realistic view
of the situation, we are able to solve
this problem. This is being done
in a number of ways. Firstly, as
the hon. Mouse wotdd recall, the National
Development Council has approved the Document
prepared by the Planning Commission calied "An
Approach lo the Fifth Five Year Plan". If that
Document is examined it would be seen that this
objective of 100 per cent enrolment in the age group
6-11 and 75 per cent enrolment in the age group
11-14 must be

pro
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achieved before the end of the
Plan. It will also be observed by the
hon. Members that out of the total out
lay which has been provisionally proposed
for the educations! sector, half has been
allotted  for elementary education and ele
mentary education has been included in.
what is called, the minimum  national
needs programme of the country. There
fore, the fear that has been expressed,
that elementary education is not being
given either the financial backing or the
importance, will be, I hope, proved to
be unfounded. And my Ministry will be
sparing no effort in seeing that these tar
gets about which a national consensus lias
already emerged  are achieved  because
these targets have been accepted by the
Education Ministers of all  the State
Governments and then in the National
Development Council by the Chief Minis
ters of all Slate Governments. I do not
think there is any difference of opinion
that these are very important targets and
we must implement them. Now, within
this framework we have been evolving
various types of strategies. We realised,
for example, that there are economic
factors, factors of poverty, factors of
social backwardness which have prevent
ed children in the past from being enrolled
in schools or, having been enrolled in
schools, made them drop out. Now, this
ma)' be partly due to the inadequacy of
the schools, but more often it is due to
social and r<onomic factors. In order to
overcome this we are working out a whole
scheme of informal education, part-time
education and  whole-time education,
where schools cannot be established. For
nple, in very small  villages where
there are only a few houses, it mav
not be possible to have a full-fledged
school. We are devising various  other
methods to ensure that education reaches
all these children. We have also put for

Fifth

ward the concept of community schools
which will art as models and which will,
hope, be  multiplied as  the general
'community sees the advantages  in

having schools of this type in which the parents get
involved. Most of the parents are unfortunately still
illiterate and, therefore the school's duty does not
end merely with providing education to children. It
should be also extended wherever possible, to the
parents of the children. Then,
other types of

there are various
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[Prof. S. Nurul Hasan.J community services
which should be dovetailed into the school
programme, so that we try and implement
at least  the fundamental  concepts  of
Mahatmaji in respect of a national
education programme. For the \ourig people
in theage group 15-25 our strategy will
be to involve them in three different types
of activities. The first is informal education,

literacy programme, functional literacy
programme, improvement of skills whether
these are  handicraft skills, agricultural

skills or industrial  skills. The second is
physical culture and education. | am very glad
that my hon. friends have emphasised the need
for sports. =~ We are deeply conscious of the
fact  that  physical culture and physical
instruction is extremely important for the
development of a healthy nation. Therefore, we
want to involve the young people in this type of
activity. The third and perhaps no less important
than any of the other two activities is that the
youth must be involved in constructive,
nation-building activities and in social service.
For this purpose we have been working out a
scheme for joint effort b; the student youth
and the non-student youth, so that the two
can work and function together. 1 am
grateful io my hon. fiiend who paid a
compliment to the Ministry of Education for the
campaign organised this year of youth
against famine.  In spite  of the fact that we
have not achieved that measure of success
which we  would have liked to achieve, on
the whole 1 think the results have  been
extremely encouraging. I am most grateful to
all those teachers, students and people in
the villages who have contributed to the
success of this scheme. Sir, in this scheme
there have been attempts and brave attempts
when young people from colleges and
universities  have taken to  constructive
manual labour along with the people of the
villages themselves. They tried to live and
identify themselves with the people of the
villages, so that the alienation of the student
youth, which has been 6 P.M.  spoken
about, disappeared tosome extent. Sir, I
am extremely grateful to my friends for
having repeatedly mentioned the character-
building task and role of education. 1am
in full agreement with them that this is extremely
important forus.  We have

Social Welfare & Culture

not only to inculcate a proper sense of values L i the
accepted national policies such as secularism, such
as democratic way of life, such as socialism, such as
abhorrence for such practises as untouncha-bility,
and a general humanising influence of education is
absolutely vital. Along with this, 1 entirely agree
that we have to remember the role of education in
creating a healthy respect for our culture, for our
basic values of culture. My friend, Mr. Tyagi, asked
me to define what culture is. 1 would not attempt to
do so because as he undoubtedly knows, no two
academics will have the same definition of culture.
When I was a student doing a paper on medieval
Indian culture, we realised that in the whole class no
two students had the same concept or dehni-tion of
culture. So, I will not attempt to define it. But there
are certain aspects of culture on which there can be
no difference of opinion.

SHRI O. P. TYAGI: But you can
define Indian culture.

PROF. S. NURUL HASAN: Therefore, the
basic values of Indian culture which are well
understood, those must be inculcated  through
the educational system. Side by side with it,
with our feet firmly planted in the mother earth
of India, we must, as  Gandhiji said, "allow the
fresh breeze to enter from whicheveri it
comes." We must encourage a scientific
outlook and prepare our people to use science
and technology as am of  culture without
being, as Gandhiji said, 'blown off their feet.'
This is easier said than done. We are con-
scious that these are the objectives. We are
trying to  bring about changes in the
curricular, co-curricualr and extracurricular
activities in the schools. In fact, a working
group of experts is trying o evolve prototypes of
syllabus  and of extracurricular and co-
curricular  activities. We hope that these will
meet with the approval of the State
Governments and that they will be able to
implement them.

Sir, it has also been suggested by an hon.
Member that the Education Ministrv has failed to
have those text books removed from the curriculum
which militate against the basic concept of
secularism or national integration. Sir, I am deeply
conscious of the failure of my Ministry
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for which I accept the fullest responsibility because
you. Sir, in this House and in the other House have
given fo the Ministers a great deal of authority to see
that their policies can be implemented. But, Sir, this
happens to be one of the areas in which our failure is
not as marked as it is in many other spheres. In the
time of my distinguished predecessor, Prof. V. K. R.
V. Rao, a working group was appointed to make a
crash evaluation of the school textbooks in the most
sensitive subjects. That work has been completed
more or less. A very large number of textbooks were
carefully examined. Some were found to be
completely objectionable. Some were found to be
partly objectionable while others were considered to
be all right. The Kducation Ministry drew the
attention of the State Governments to this report. I
am very happy to submit, Sir, that in most cases the
Education Ministries of the State Governments
expressed their agreement with the comments that
we had made and have promised that they would
take the necessary action. In some cases action has
already been taken. In other cases action is going to
be taken. But we are confining our activities merely
to pointing out the faults. We have also, through the
National Council of Research and Training, set up
groups which are preparing text books which, we
hope, will satisfy the needs and urges of the
people.

Sir, while I am on the subject of the textbooks I
must express ray horror at the textbook which my
distinguished hon'ble friend, Shri Sanyal, mentioned
here. I took the liberty of going out to the lobby in
order to have a good look at that book and I feel that
Mr. Sanyal's words were perhaps not strong enough
so far as that book is concerned. I will certainly do
whatever lies in my power to see that that book and
such other books are not inflicted on the Indian
children.

Sir, I would like briefly to mention the question
of sports before I go on to the question of the
Aligarh Muslim University on which Dr. Ahmad
has spoken. Sir, in the matter of sports we realise
that the international competitions are held under
the Olympic rules.  Olympic rules
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provide that the organisation of sports shall be with
voluntary  organisations not controlled by
Government. Therefore, when there is a lack of
control from the Government, it becomes a little
embarrassing for the Government to do much about
what these voluntary organisations are doing. In the
case of the Manager of the Indian Hockey Team for
the World Cup I am conscious of the fact that many
distinguished hockey players like Mr. Dhyan Chand,
Mr. K. D. Singh 'Babu' have expressed their concern
at the choice. So we have suggested to the All India
Council of Sports, which is an expert body—which
also has the other component of lay people but more
than half of the members are experts—to hold dis-
cussions with the Indian Hockey Federation to see
whether this matter can be settled in a mannner
which will be generally satisfactory to the country.

Sir, I would like to take some of your time and
that of the House for a discussion of the Aligarh
Muslim University. Sir, I must start by making a
confession. From my early boyhood I have looked
upon Dr. Ahmad as a political friend, philosopher
and guide and I have not yet, Sir, got rid of
that basic feeling.

As this House will recall, I tried my best to act on
the advice which many hon. friends, including Dr.
Ahmad, gave before the Aligarh Muslim University
Bill was brought before this House, and Dr. Ahmad
was generous enough to make a reference to it. I
would repeat that the suggestions which he has given
are given and will be given the fullest and the most
careful consideration by Government. Sir, I would
like to make two or three points in this respect.
Firstly, the main demand which is being put forward
regarding the amendment of the Act has centred
round one specific demand which, I am afraid, the
Government will not be able to accept and which, I
am afraid, Dr. Ahmad will not be able to accept
either, and that is that the preamble of the Act should
be so amended as to declare that the Aligarh Muslim
University is an institution established and
administered by the Muslim minority of India in
terms of article SO of the Constitution. Sir, when I
placed this Bill for the consideration of the House, '
explained the Government'i point of
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[Prof. Nurul Hasan.] view at length, and except

for probably one or two Members, there was general
agreement that this demand could not be accepted.
Therefore, I would like to make this point very
clear. Now, if this point is made clear, then the
question that arises is that, firstly, the country needs
to be assured that the Aligarh Muslim Univei-sity
has a definite historical character and the
Government will not and does not propose to alter
that character. Sir, that assurance has been given
repeatedly bv the Prime Minister, by myself and by
other members of the Government. 1 stated in the
other House that the character of the University was
defined in the original 1920 Act in the preamble. In
section 4(1) of the Act, it is stated that the
University will continue to perform the obligations
of the Mohammedan Anglo-Oriental College. That
has not been changed. Section 5(2) gave to the
University a special responsibility of making
provision for Islamic theology and learning.
That has not been altered. These sections remain in
exactly the same form in which they were first
enacted by the Central Legislature in 1920, and the
Government have no intention of making any
changes therein. Furthermore, as a result of the
political campaigns that have been going on, it is
being said that while the Government claims that
this historical character has not been altered and
will not be altered, ii has IK en a reality that in the
three basic policy-making bodies, the Court, the
Academic Council and the Executive Council of the
University, the Muslims have had. for historical and
traditional reasons, a majority. Sir, we realise that
the Muslims have had, for ical and traditional
reasons, a majority, and the Government have no
intention of bringing about changes so that this
majority is artificially reduced to a minority. That is
not the policy ot the intention of the Government.

Then, Sir, I come to the specific points which Dr.
Ahmad has raised. Firstly, he spoke of the internal
administration of the University and made out the
point that the Vice-Chancellor in Executive Council
has become the supreme authority and the Central
Government,  through the  Vice-Chancellor,
overshadows the University.

[RAJYA SABHA] of Ministry of Education,
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Sir, I most respectfully beg to differ from the last
part of it. No Vice-Chancel lor, having been
appointed, takes his orders from the Ministry of
Education and, in fact, a Vice-Chancellor who were
to agree to take his orders from the Ministry of
Education would not be a fit person to be appointed
as a Vice-Chancellor. But, Sir, I would like to
clarify the other point that has been made by Dr.
Ahmad. He has feeling that in the appointment of
the Deans and the Heads of Departments, the Vice-
Chancellor will have a good deal of voice and,
therefore, it creates an impression although, in my
opinion, it is unjustified, that  the  principal
authorities of the Uni-

i ity are a nominated body. And, therefore, Sir, I
am entirely in agreement with Dr. Ahmad that this
system should be changed and the Dean and the
Head should be either appointed on the basis of
rotation or on some other objective criterion in
which the subjective element of selection should not
exist. Similarly, he made a reference to the Court
and said that it had ceased to be the supreme
governing body. Sir, unfortunately, I was not
expecting this question to come up at such a length
and, therefore, have not brought the documents with
me, but I think I am quoting correctly. Sir, in the
1951 Act, the Court was declared to be the supreme
governing body and was given the right to review
the acts of the Executive and the Academic Council
save where these Councils have acted in accordance
with the powers given to them by the Act or the
statutes. I think these are the precise words. Sir, if
you examine the list of powers and functions given
bv the Act and the statutes to the Executive and the
Academic Council, you would notice, Sir, that there
is hardly anything of substance or significance to the
functioning of the University which has been left
out. Therefore, in no matter of significance could the
Court review either the actions of the Executive
Council or the actions of the Academic Council. Sir,
in the Act which this House has been pleased to
approve, it is stated that all important policy matters
of the University can be reviewed by the Court. Sir,
this, I would submit, is a point that perhaps has not
been fully examined by my distinguished friend.
Then, Sir, in regard to the Students' Council,
he is
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under the impression that the Students' other institutions; either way there

Union has been bypassed. Sir, this again | is no discrimination. The diffe-

does not correspond to the facts. The | rence in figures which wore given out of grants was

President, the Vice-President and the
Secretary of the Students' Union are the
ex-officio members of the Court. But if
an impression is going round that there
is some attempt to have a nominated ele
ment—there is no nominated element—
then, I am quite prepared to go along
and say that the other members or at least

half the members, apart from these office
bearers of the Union and a few other
categories, should be directly elected by
the student community so that there is

no feeling that the student community is
being bypassed. And I would like to make
this submission that till now there is no
other University where students have been
given so much representation on the court.
And the court is not a mere debating so
ciety. Five of the 21 members of the Exe
cutive Council will be elected by the Court.

And 1 therefore feel that there has
been a great deal of misunderstanding
about the Act and the statutes. I

hope that my honourable friends would try to clarify
these points so that it does not lead to a hysteria
being built up on the basis of misunderstanding. And
I would repeat that many of the changes which have
been suggested by Dr. Ahmad would be acceptable
to the Government even in the matter of composition
of the court, bringing in people representing Muslim
culture and learning. We have an open mind on this.
I have discussed thii matter with the representatives
of the staff association, and have indicated to the
staff association that most of these demands and
these matters are such on which the Government
would be prepared to go along with the academic
opinion and that I hope that the Executive Council
would soon make the relevant changes in the
statutes, and I will be quite prepared to advise the
Visitor to accept those changes. I think that should
meet most of the points which Dr. Ahmad has raised
in this debate. I am most grateful to him for having
done so. He has also referred to Jamia Milia and this
matter has also been referred to by another
honourable Member. There is no discrimination
either for Jamia and against other institutions of
higher learning or against Jamia and in
favour of
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on the basis of the number of teaching departments,
the functions that the institutions have been
performing and the total enrolement. AH those fac-
tors have to be taken into account in fixing the
normal grant. One of the aims and objects of Jamia
has been to impart instruction through the medium
of Urdu. This it has been doing and the Government
has been giving as much assistance as is possible in
accordance with the norms that have been laid
down. While I would like Jamia to increase its
research output in Urdu, I would submit that Urdu is
a language, as you quite correctly pointed out, of
India and not of that part of the country which is
now Pakistan. Therefore, it is but natural that our
own people should take a great deal of interest in
Urdu. I hope that not only this institution, but many
other Universities, will be taking a greater interest
than they have been taking. They have been taking a
great deal of interest in researcli work in Urdu and
imparting higher education in Urdu. I am subject to
correction, if my memory does not fail me, the total
number of persons studying Urdu in the other
Universities of Uttar Pradesh is larger than the num-
ber in the Aligarh Muslim University and Jamia
Milia put together. J am subject to correction, but
this is my impression. Recently the Banaras Hindu
University has decided to establish a separate Urdu
Department in Banaras. Therefore, the development
of Urdu U a programme in which we are all inte-
rested and it is not an interest which is confined to a
particular community.

While I am referring to the language issue, I
would like to make a specific reference to what Shri
Appan said. In regard to the medium of instruction
at the elementary stage. Government accept fully
and wish to implement the provision in the
Constitution. Article 851A lays down:

"It shall be the endeavour of every State and of
every local authority within  the State to
provide adequate facili-
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[Prof. S. Nurul Hasan.] ties for instruction in
the mother-tongue at the primary stage of
education to children belonging to linguistic
minority groups. . ."

In accordance with this bread policy, the
Government of India would like to provide all the
necessary facilities and in the cases of Andaman and
Nicobar, we are conscious of the fact that there is a
Tamil speaking minority which has every right to
have its children educated through the medium of
Tamil and I hope a decision will be taken soon in
this regard.

not here. But I would
while we want to give
language of India, the
India have a special obli
gation under the Constitution in regard to
Hindi and therefore you cannot blame
us if we give far greater attention to the
development and promotion of  Hindi
than to the other languages. It is not
that we hold other languages to be un
important. We consider them to be
very, very important and we want to
provide every facility for them to develop.
But, Sir, Article 351 of the Constitution
layi down:

Shri Appan is
like to say that
support to every
Government  of

"It shall be the duty of the Union to promote
the spread of the Hindi language to develop it so
that it may serve as a medium of expression for
all the elements of the composite culture of India
and to secure its enrichment by assimilating
without interfering with its genius, the forms,
style and expressions used in Hindustani and in
the other languages of India specified in the
Eighth Schedule, and by drawing, wherever
necessary or desirable, for its vocabulary,
primarily on Sanskrit and secondarily on other
languages."

This is a Constitutional obligation of the Central
Government and the Central Government would be
failing in its duty if it did not consider that the
development of Hindi is one of the major tasks of]
the Ministry of Education.

SHRI KRISHAN KANT: May I putone
small question to the hon. Minister

[RAJYA SAJBHA]
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for Education? Gandhiji in his last days
had emphasized and wanted to do one
thing during his life time, namely, all
the regional languages should have the
Devnagari script. This has been
emphasized by Vinobaji also. May

I know whether the Government of India has
considered this and if so what it their view on this?

PROF.S. NURUL HASAN: We have
provided facilities to all those who have tried to
write various regional languages through Devnagari
script. But we feel this is a matter on which passions
may be aroused and it may be considered to be an
imposition. We, therefore, want to pursue a policy
which will endear Hindi to people who speak their
languages rather than create suspicion in their minds
that Hindi might ultimately dominate their own
languages and may lead to the stultification of their
own languages. Therefore, the policy of the
Government is that we will provide facilities and
encouragement to all other Indian languages. But we
have a special duty in so far as Hindi is concerned.

It has been emphasized by several hon. Members
that the educational policy deserves to be
changed.

I have already stated that we are attempting to
bring about a change in the content of education, in
the technique of imparting education, in linking up
education with the processes of production and the
other processes of the community so that it becomes
an integral part of the life of the community. But,
while we are dealing with this matter, I would
submit, Sir, that we feel that equality of educational
opportunity is not fully provided by us and it is an
admission which I want to make straightaway. If it
had been possible for us, not only in terms of money,
but also in terms of teachers and other resources, the
inputs needed, I would have liked to upgrade all the
schools that we have in the country. But, Sir, clearly
I feel that this may not be possible within one Plan
period. We, are, therefore, proposing—I hope that
our proposal finds general acceptance—that we set
up in each development block a community
primary school which will
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have its services of extension available to the entire
block and to the other villages there and where 50%
of the seats will necessarily be reserved for the
weaker sections of the community in that block and
where 25% of the total enrolement will be given to
the poorer sections of the community which will be
given full maintenance allowance so that the parents
do not have to buy them other food or clothes or
books and they can manage to go through this
education in these schools and similarly at the
district level we will have a comprehensive school
which can again make its services available to all
the higher secondary schools in the neighbourhood.

Now, Sir, one school in a district or one school in
a block is not adequate to bring about a major
change by itself. But we hope that this will be a
nucleus so that other schools will start following its
example and the new type of curriculum would be
made available and the only merit of this curriculum
and pattern would be that it would be uniform
throughout the country. If we are able to implement
this scheme, I hope that some change would be
noticeable even at the grass-roots level of the most
backward blocks and groups of villages in our
country.

Sir, this brings me to a problem which
I  must ©place before the  honourable
House. Every one knows about it
though not many friends have made a
reference to it in very clear terms and that,
Sir, is the question of financial alloca
tions. Most of our plans do require
tome money. We have done our best
to see that the cost is kept down to (he
minimum  possible so that some impact
can be felt all over the country in the
countryside, particularly ~ amongst the
weaker sections of our society. But, whether in view|
of the present depressing economic situation we|
would be able to get adequate allocations, I do nof|
know. I hope we will be able to get it and if we are|
able to get it, then, Sir, I am per-tonally optimistic
that the targets which have been approved by the|
National Development Council and the strategy|
which has been followed by the Central Advi-lory
Board of Education can be implemented.
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Sir, I very briefly refer to the question of social
welfare. I am sorry the hon. lady Member is not
present. But I would specifically like to draw the
attention of the House to the new programme of
integrated child care services, health care and looking
after the mothers and providing preschool education to
children up to six years of age. We want to link it with
the school system so that it will be possible for a child
who has already been playing in, so to speak, the com-
pound of the school from the age of 3 and who is
being given pre-school training of hand, of mind, of
coordination of the senses, whose curiosity has been
aroused, to go to the school when he reaches the age
of six years when he would be mentally and
emotionally prepared to be able to continue that
education. This scheme we consider to be extremely
important. For this, naturally we will need the help
and support of voluntary agencies, and particularly the
Central Social Welfare Board and the State Social
Welfare Boards. We would like to bring about certain
organizational changes in the Social Welfare Boards
so that they are able to reach the grass root level,
village level. For that, Manila Mandals could be
established which would , be able to supplement the
efforts which would be made at the Government level

AN HON. MEMBER : It will be dominated by
upper class women

PROF. S. NURUL HASAN : If it reaches the
grass root level, my hon. friend, it will not be
dominated by upper class women.

Sir, Shri M. Asad Madani raised the question of
recognition of degrees of Deoband. I am quite
prepared. Sir, to hold a discussion with him to go
into the academic merits if he would be so kind as
to discuss this matter with me.

Regarding the monuments, mosques and Madarsa
of Bharatpur and Alwat, my officers in the
Archaeological Survey of India tell me that no
mosque or Madarsa, either in Bhanitpur or in Alwar,
is under Central protection and, therefore, 1 do not
think it would be right to blame the Archaeological
Department for that.

So far as the mosque in Kudsia Garden 1 is
concerned, we broadly accept the prin-
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[Prof. S. Nurul Hasan.] ciple, and this is the
Government's policy, that at the time of protection if
an institution, if a monument, was under worship,
then worship shall be permitted in that monument. If
at the time of protection, worship was not heing
carried out in monument, which is protected, then it
would not be desirable to permit worship to be
started there at any time after the protection has been
granted. Now, Sir, according to the information that
is given to me, the list of protected monuments
which was published in 1928, contains the following
description: This mosque shall not be used for reli-
gious purposes. But, Sir, if it can be proved that this
information is incorrect, that in fact worship was
going on in that mosque until 1917, Government
would be prepared to consider this matter, because
the policy is a clear policy that we do not want to
stop worship in a monument where it was being
carried out at the time of protection. Another point
which needs to be explained was raised by my
friend, Shri Appan, who is always so kind and
generous. He said that merit scholarships are given
inespective of the means of the candidate. Except
the National Science Talent Scholarship, there it no
other scholarship of the Government of India which
is not a merit-cum-means scholarship. The National
Science Talent Scholarship has a very specific
purpose and the scholarship to Scheduled Tribes is
also without any means test. All the other
scholarships of the Government of India, like the
National Scholarship, National Loan Scholarship,
National Scholarship for Study Abroad, etc., have a
means test attached to them and the children of the
well-to-do people are not eligible to receive
these scholarships.

Another point raised by Shri Appan was regarding
the reservation for Scheduled Castes and Scheduled
Tribes students in various educational institutions.
Sir, my Ministry is in entire agreement with the hon.
Member that this should be implemented and in the
institutions which are under the control of the Minis-
try, we are taking fairly energetic steps to see that
this is being implemented. This year, for example,
the Council of Indian Institute of Technology took a
decision that if the Scheduled Castes and Scheduled
Tribes candidates of the requi-
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site ability were not available, (hen whosoever was
available, would be taken and special remedial
courses would be provided to them. If the seats were
not Blled even then, then the seats would be kept
vacant rather than satisfying ourselves that we had
done our best. I am told that the response has been
very good this year. I am going to review the
position and if the response is not adequate, then the
Institute will go to the potential candidates rather
than merely asking the potential candidates to come
to the Institute. We sincerely believe that this cons-
titutional obligation has to be implemented by us.

Sir, the point that was raised by Shri Sitaram
Singh is again depressing me. I have heard some
other complaints also that in many of the village
schools, the children and even the teachers
belonging to the Schedulcl Castes and Scheduled
Tribes have not been treated well. I have been
working on a proposal that in the code of conduct
for teachers we must lay down specific guidelines
that if any teacher is found to ibe guilty of practising
untouchability or of ill-treating a Scheduled Castes
or Scheduled Tribes student or a fellow teacher, then
that would be one of the important grounds for
dismissal of the teacher concerned. As several Mem-
bers have already pointed out, naturally the
implementation of this policy will have to be with
the State Government. We are already trying to
implement it in the Central Schools and in the
School* in the Union Territories. The Delhi School
Education Bill has been passed by us and the rules
are being drafted. All these points being taken due
note of.

The point raised by my hon. friend,
Shri  Shyamlal Gupta, about the lack of
progress  insofar as the publication of
books in regional languages 1is concerned,
I would like to submit that insofar as
I would like concerned, 2,000 titles have al
ready been published or are in the
Press. That is to say, the work has
been completed. Either  the publica-
tion has already taken place or it is being published.
Many of our South Indian languages have done even
betteT compared to the number of persons involved
in producing the books. Therefore, Sir, I am
optimistic though naturally I would like the progress
to be more.
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On a point of personal explanation, I would like
to say that I have not suggested 10 the Executive
Council or the Academic Council of Delhi
University that they may have a particular pattern of
the managing committee of colleges. I will apply
my mind only when the amended statutes come to
the Visitor for his ap-proval, when I have to give
my advice. But till now I have not expressed my
own personal opinion in the matter. I think, Sir, you
will agree with me that it would be unfair if I were
to express my opinion before the University were to
formulate its proposals.

Sir, I have also been accused of pampering the
teachers. Sir, I plead guilty to it. I pamper the
teachers firstly because I myself belong to the same
community and I am very proud to be a teacher. It is
only incidentally that I have been asked to do this
work. I have been a teacher, I hope I will go back to
the profession and die as a teacher. I have no
intention of giving up teaching. But, Sir, the
consideration that is being given to the teachers is
not because they create a lot of trouble. The
consideration is being given to the teachers because
they are the only people who teach. How do you
have education without someone teaching and if the
teachers do not teach then what are you going to
do? How are you going to carry on education? Is it
through laws made by this august Parliament or the
State Assemblies? Someone has to teach and if the
teacher does not teach, who is going to teach?
Therefore, Sir, teachers have to be given due consi-
deration, due importance, as has rightly been
pointed out in the National Policy Resolution on
Education which was approved by this House in
1968 along with the other House.

Sir, I would like finally to again express my
gratitude to the Iron. Members for the interest they
have taken in the work of the Ministry of
Education, Social Welfare and Culture and 7 would
beg my hon. friends to forgive me because I have
not been able to touch on every point that has been
raised in the House, because it is already quarter to
seven.

[25 JULY 1973]
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MESSAGES FROM THE LOK SABHA

‘in ANDHRA PRADESH
APPRO?RIATIOJ> (NO. 2) BILL, 1973.

(I) THE DISTURBED AREAS (SPECIAL
COURTS) BILL, 1972.

SECRETARY: Sir, | have fo report to the House
the following messages received from the Lok
Sabha, signed by the Secretary of the Iok
Sabha:—

@

"hi accordance with the provisions ol Rule 96
of the Rules of Procedure and Conduct of
Business in Lok Sabha, I am directed to enclose
herewith the Andhra Pradesh Appropriation (No.
2) Bill, 1973, as passed In l.ok Sabha at its
sitting held on the 25th July, 1973.

(2) The speaker has certified that this Bill is
a Money Bill."

")

"1 am directed to inform Rajya Sabha that Lok
Sabha, at its sitting held on the 25th July, 1973,
has adopted tin following motion further
extending the time for presentation of the Report
of the Joint Committee of the Houses on the
Disturbed Areas (Special Courts) Bill, 1972:—

MOTION

"That this House do further extend up to the
first dav of the last week of the next session,
the time for the presentation of the Report of
the Joint Committee on the Bill to provide for
the speedy trial ol certain offences in certain
areas and lor matters connected
therewith."

Sir. 1 lay a copy of the Andhra Pradesh
Appropriation (No. 2; Bill. 197:".. on the Table.

THE VICE-CHAIRMAN (SHRI V. B. RAJU):
The House stands adjourned iill 11 o'clock on
Thursday, the 26th July, 1973.

The House adjourned at forty-eight
minutes past six of the clock till eleven of
the clock on Thursday, the 26th July,
1973.



